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the Table a COpy of Report of the 
Committee on Utilisation of External 
Assistance together with a statement 
containing Government's decisions on 
the recommendations of the Commit-
tee. [Placed in Library. See No. LT-
2728164]. 

MONOPOLIES COMMISSION 

Shri T. T. KrishDama.ehad: I beg 
to lay on the Table a copy of the 
Government Notification dated 16th 
April, 1964 regarding the appointment 
of Monopolies Commission. [Placed 
in Library. See No. LT-2729/64]. 

ANNUAL REPORT OF DVC 

The Minister of mig-atinn and 
Power (Dr. K. L. Rao),: I beg to lay 
on the Table a copy of Annual Report 
of the Damodar Valley Corporation 
and Audit Report for the year 1962-
63 under sub-section (5) Of section 
45 of the Damodar Valley Corpora-
tion Ac\ 1948. [Placed in Library. 
See No. L'l'-27301641. 

ANNUAL ACCOUNTS & AUDIT REPORT OF 
ALL INDIA INSTITUTE OF MEDICAL 
SCIENCES 

The Minister of Hcalth (Dr. 
Sushila Nayar): I rn;g to b~' on the 
Table a copy of Annual Accounts of 
the Ail India Institute of Medical 
Sciences, New DelhI, for the 'year 
1962-63 along with the Audit Report 
therenn, under sub-section (4) of 
section 18 of the XII India Institute 
of Medical Sciences Act, 1956. [Plac-
<?d in Library. Sec No. LT-2731/641. 

NOTIFICATIONS UNDER CUSTOMS ACT 
AND CENTRAL EXCISE AND S\LT ACT 

The Deputy M;",isfer in the Minis-
try of Finance (Shrimati Tarkeshwari 
Sinha): I beg to lay on th" Table-
(1) a copy each of the following 

Notification under section 159 of the 
Customs Act" 1962:-

(i) G.S.R. 528 dated the t-th 
April, 1964. 

(ii) G.S.R. 529 dated the t-th 
April, 1964. 

(iii) G.s.R. 530 dated the tth 
April, 1964. 

(iv) G.S.R. 531 dated the 4th 
April, 1964. 

(v) G.S.R. 532 dated the 4th 
April, 1964. 

(vi) G.S.R. 533 dated the 4th 
April, 1964. 

[Placed in Library. See No. LT-
%7321641. 

(2) a COpy each of the followml 
Notifications under section 159 of the 
Customs Act, 1962 and section 38 of 
the Central Excises and Salt Act, 
1944, making certain further amend-
ments to the Customs and Central 
Excise Duties Export Drawback 
(General) Rules, 1960:-

(i) G.S.R. 534 dated the 4th 
April, 1964. 

Oi) G.S.R. 535 dated the 4th 
April, 1964. 

(iii) G.S.R. 536 dated the 4th 
April, 1964. 

(iv) G.S.R. 537 dated the 4th 
April, 1964. 

(v) G.s.R. 538 dated the 4th 
April, 1964. 

(vi) G.S.R. 539 dated the 4th 
April, 1964. 

[Placed in Library. See No. LT-
2733164]. 

ruz hrs. 

'DEMANDS FOR GR~ontd. 
MINISTRY OF FINANCE 

Mr. Speaker: ~e House will now 
take up diecussion and voting on the 
Demands for Grants under the con-
trol of the Ministry of Finance. 

"Moved with the recommendation of the President. 
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D!:MAND No. 19-MINIsTRY OF FINANCII 

Mr. Speaker: Motion moved: 

'That a sum not exceedin& 
B.s. 2.03.75.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect Of 'Ministry of Fillance· ... 

DEMAND No. 2O-CUSTOMS 

Mr. Speaker: Motion moved: 

'That a sum not exceeding 
B.s. 4,25.10.000 be granted to the 
President to complete the sum 
necessary to· defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March. 196~. In 
respect of ·Customs· ... 

DEMAND No. 21-UNION ExCISE DUTIES 

Mr. Speaker: Motion moved: 

'That a sum not exceeding 
B.s. 10.21.41.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect Of 'Union Excise Duties· ... 

DEMAND No. 22--TAXES ON lNcOMII 
INCLUDING CORPORATION Tu Ere. 

Mr. Speaker: Motion moved: 

'That a sum not exceedin, 
B.s. 7.22.00.000 be &ranted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 19615. In 
respect of Taxes on Income In-
eluding Corporation Til%, etc· ... 

DEMAND No. 23-STAMPS 

Mr. Speaker: Motion moved: 

'That a sum not exceedinll 
B.s. 2.91.94.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course of 
payment during the year en:l.ing 
the 31st day of March. 1965. in 
respect of ·Stamps· ... 

DEMAND No. 24-AUDrr 

Mr. Speaker: Motion moved: 

"That a sum not exceedin, 
B.s. 12.79.55.000 be granted to the 
Presiaent to~ complete the aum 
necessary to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March. 196~. in 
respect of ·Audit· ... 

DEMAND No. 25-ClJ'RRENCY AND-
COINAGE 

Mr. Speaker: Motion moved: 
'That a sum not exceeding 

B.s. 8.90.92.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect of 'Currency and Coin-
age'," 

DEMAND No. 2f>-..MINT 

Mr. Speaker: Motion moved: 

'That a sum not exceeding 
Rs. 2.42.63.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
psyment during the year ending 
the 31st day of March. 1965. in 
respect of 'Mint·." 

DEMAND No. 27-KOLAR GoLD MInI! 

Mr. Speaker: Motion moved: 
'That a sum not exceeding 

Ra. 4,72,«,000 be &ranted to the 
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President to complete the aum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect of 'Kolar Gold Mines· ... 

DEMAND No. 28-PENsroNs AND 0TlID 
RETIREMENT BENEFITS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 4.90.50.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect of 'Pensions and Other 
Retirement Benefits· ... 

DEMAND No. 29-'l'EruuTo1UAL AIQ) 

POLrrICAL PENSIONS 

Mr. Speaker: Motion moved: 

'That a sum not exceeding 
Rs. 19.98.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 19,,5. in 
respect of 'Territorial and Poli-
tical Pensions'." 

DEMAND No. 30--0PIVM 

Mr. Speaker: Motion moved: 

'That 'a' sum not exceeding 
Rs. 52.37.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1&65. in 
respect of 'Opium'." 

DEMAND No. 31---Orm:R REvENUE Ex-
PENDITURE OF THE MINIsTRY OF 

FINANCE 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 1.48.31.59.ooo.be granted to the 

President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year EDdL~g 
the 31st day of March. 1965. in 
respect Of 'Other Revenue Ex-
penditure of the Ministry of 
Finance'." 

DEMAND No. 32-PLANNING COMMIS-
SION 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. .1.01.41.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in COurSE; of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Planning Commis-
sion'," 

DEMAND No. 3~RANTS-IN-AlD TO 
STATE AND UNION 'l'ERRIToRy Gov-
ERNMENTS 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 2.00.66,30.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1965. in 
respect of 'Grants-in-aid to State 
and Union Territory Govern-
ments'." 

DEMAND No. 34-MrscELLANEOUS AD-
JUSTMENTs BETWEEN THE CENTRAL 
AND STATE AND UNION TEimrrORT 
GoVERNMENTS 

Mr. Speaker: Motion moved: 

"That a sum not exceedinJ! 
Rs. 25.83.000 be- granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in courSE: of 
payment during the year ending 
the 31st day of March: 1965, in 
respect of 'Miscellaneous adjust-
ments between the Central and 
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State and Union Terri~ory Gov-
ernments'," 

DEMAND No. 35-Pl!I:-PARTITION PAY-
MENTS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 13,68,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in cl)u!'se of 
payment during the year ending 
the 31st day of March, 196!J, in 
respect of 'Pre-partition pay-
ments'," 

DEMAND No. lIS-CAPITAL OUTLAY ON 
THE INDIA SECURITY PREss 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 17,98,000 be granted to the 
President to complete the sum 
neces~ary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Capital outlay on the 
India Security Press'." 

DEMAND No. 117---CAPITAL OUTLAY ON 
CURRENCY AND COINAGE 

Mr. Speaker: Motion moved: 

'That a sum not exceeding 
Rs. 10,64,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wilf come in course of 
payment during the year cnding 
the 31st day of March, 19115, in 
respect of 'Capital Outlay on cur-
rency and coinage'." 

DEMAND No. llS---CAPrrAL OUTLAY ON 
MINTs 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 30,33,000 be "granted to the 
President to complete the sum 

necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Capital Outlay on 
Mints'," 

DEMAND No. 119-CAPIT.'L OUTLAY Olf 
KOLAR GoLD MniEs 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 1,13,48,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1905. in 
respect of 'Capital. Outlay on 
Kolar Gold Mines'." 

DEMAND No. 120-COMMUTED VALtIK 
OF PENSIONS 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 1,13,48,000 be gran~ed to 1Jhe 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect Of 'Commuted valUe of 
Pensions'," 

DEMAND No. 121--OTHER CAPrrAL OUT-
LAY OF THE MINISTRY OF FINANe!; 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 1,63,41,79,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, In 
respect of 'Other Capjtal Outlay 
of the Ministry of Finance'." 
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DEMAND No. 122--CAPITAL OUTLAy ON 
GRANTS TO STATE AND UNION TERRI-
TORY GoVERNMENTS FOR DEVELOI'-
MENT 

Mr. Speaker: Motion moved: 
''That a sum not exceeding 

Rs. 25,86,88,060 be iran ted to the 
President to complete the swn 
necessary to defray the charges 
which wilJ come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Capital Outlay en 
Grants to State and Union Terri.-
t<l1"Y (k)vernments for nevi!KJp-
ment'." 

DEMAND No. 128-LoANS AND AD-
VANCES BY THE CENTRAL GoVERNMENT 

Mr. Speaker: Metion moved: 
"That a sum not exceeding 

Rs. 2,27,95,03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in CGurse ef 
payment during the year ending 
the 31st day of March, i965, in 
respect of 'Loans and Advances 
by the Central Government'." 
Mr. Speaker: Those wh,) want to 

move their cut motions may kindly 
send slips indicating the numbers of 
their cut motions. 

Shri M. R. Masani (Rajkot): Mr. 
Speaker, Sir, I want to speak en cut 
motions Nos. 10, 11 and 12 which I 
have moved. These are matters of 
not the gravest importance, but they 
do concern the operation Of various 
activities of the Finance Ministry and 
I would appreciate the Minister of 
Finance considering the matters 
which are covered in -these three cut 
motiens. 

The first ef these cut motions arises 
out of a great amount of discontent 
among Central Government emplo-
yees that has been caused in my con-
stituency. Rajkot happens to be 
classidled as a C cia .. city alnnSf with 
many ethers. 

It is doOne on the basis ef popula-
tion. I have no quarrel at a!l with 
the classification of the cities beca-

Use it is done on the basis of 
population. Among ether C clau 
cl~~es In our country are Guntur and 
V1Jawada . in Andhra, Jamshedpur" 
and RanC'hi iIl Bihar, Baroda in Guja-
rat, Cochln and Trivandrum in 
Kerala, Bhopal, Gwalior and Indere 
In Madhya Pradesh, Belgaum -and 
Hubli in Mysore, and so on. 

Now, Sir, recently some cities were 
upgraded into A and B categories on 
the basis of population, and those 
that fell below ,the B level remained 
as C Class cities. That is periectly 
fair. But, Sir, when it carne toO lay-
ing down the scales ef heuse rent and 
cempensatory allowances, I feel that 
the Central Government servants in 
C Class cities ha~e a legitimate 
grievance in that tIle -applicatien of 
certain principles does not seem to 
have been properly made. For ins-
tance in regard toO hOuse rent, there 
is a sliding scale Of 15 per cent with 
a minimum of Rs. 20 for A Class cities 
and 71 per cent with a minimum of 
Rs. 15 fer B CIMS cities. One would 
have imagined, therefore, that there 
would be a smaller percentage for C 
Class cities with a floor. But in thi. 
case there is flat rate Of Rs. 7i· 
Instead of there being a floor, there 
is a ceiling. Instead of the minimum 
being set, it is said that no Central 
Government employee of a C ClaS!l 
city weuld get house rent allowance 
if his salary is over Rs. 143. If there 
are floors laid dewn fer classes A and 
B wi~h regard to house rent allew-
ance, why should there be a ceiling 
ef a very low nature "in regard to C 
Class cities? I am pleading for uni-
formity of treatment though with a 
lower percentage. In two cases there 
are floors and in the other case there 
is a ceiling. I feel this is a hardship 
toO government empleyees in C Class-
cities. -

In the case Of cempensatory allew-
ance the position is a little worse. 
While 10 per cent with a minimum ef 
Rs. 71 is laid down for A Class cities 
and 5 per cent f()r B Class cities, 
there is no compensatory allowance' 
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at all for C Class cities. I do feel 
.that while it may be 2, per .cent or 3 
per cent, there should be some com-
pensatory allowance even for emplo-
yees iill C Class cities. This, Sir, 
:may be a small matter, but it does 
affect a large number of humble gov-
ernment employees employed by the 
Government of India in different 
parts of the country including, as I 
said, In my own constituency. I 
would appreciate it if the Finance 
Minister would consider whether 
i.here is not any justification jill the 
grievances that these employees 

·entertain. 

My next cut motion No. 11 is in 
regard to the grievances of agents 
·.and employees of the Life Insurap,ce 
Corporation. These employees .were 
all out for nationalisation before it 
took .place. Now, unfortunately, they 
are entert3in;ng second thoughts, 
because they feel that the manage-
ment of the Life Insurance Corpora-
-tion ill mucn more bureaucratic, much 
:more heartless and much more eX-
ploitative than any private insurance 
company had shown itself before. In 
-the last few days I have received 
representations and complaints from 
life insurance employees in various 
parts of the country who all complain 
-bitterly about the treatment given by 
-the management of the LTC to diff-
erent classes of employees. Here is 
'a letter from the Association of LIC 
Agents based at Bombay. I will read 
.• few sentences trom it. It says: 

"My association regrets to state 
that whatever communicati<lTIs 
We have addressed to the Chair-
man or the Managing Director of 
the LIC. in a majority of cases, 
no reply has been forthcoming 
trom the former and replies of 
the latter are always evasive. In 
tact, two memoranda submitted in 
19M and 1963 to the Chairman 
'putting forward our grievances 
and constructive demands have 
been totally ignored. The second 
memorandum has not been even 
.acknowledeed by the Chairman. 

My Association has, therefore, 
now decided to ventilate our grie-
vances with the Members of the 
Parliament ...... " 

Another letter comes from the Bom-
bay LIC Employees' Co-operative 
Canteen Ltd. Here is one sentence 
from that letter: 

''The meeting also unanimous-
ly passed a resolutiOn condemning 
the retrograde and anti-employee 
attitUde adopted by the burea-
ucratic officials of this premier 
life insurance institution." 

A third letter comes from Calcutta 
which says: 

"'I solicit the favour of your 
attention to an extremely unfair 
practice followed by LIC In the 
matter of forwarding applications 
of its technical staff like chartered 
accountants, engineers etc." 

I am drawing attention to this not 
with a view to pointing to any speci-
fic grievance but with a view to su,-
gesting to the hon. Minister that he 
might impress on the LIC the desira-
bility of better channels of communi-
cations and quicker redress to what-
ever representations are sent by em-
ployees to this institution. As I said. 
the employees of the LIC, like emp-
loyees of other nationalised concerns 
in other parts of the world, have now 
realised that nationalisation does 
not pay where the employees are 
concerned. That is another matter, 
but while this corporation remains 
nationalised, let us see that justice il 
done to them. 

My third cut motin is No. 12 about 
the intended move to shift the divi-
sional headquarters of the LIC from 
Rajkot. Here again, a large number 
of my constituents are up in arms. 
They claim that when the divisional 
offices in Rajkot and, of course, in 
many other cities in India, are closed, 
the LIC will become even more re-
mote trom the policy holders and the 
employees than it is at present. Tbe 
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close contact that there should be bet-
ween customer and the employee, on 
ihe one side, and the management of 
an insuring body, on the other, will 
become more remote. Already there 
are signs of bureaucracy and they feel 
that this centralisation will make 
thing~ worse. 

The hon. Finance Minister has more 
than once made statements that he 
would like to see the LIC decentra-
lised and we have welcomed that 
thought. !lut here is a contrary 
trend, namely, that the diVisional 
offices throughout the country at 
district headquarters are beinlt shut 
dOWn for most purposes and centrali-
lation is proceeding. It seems that the 
han. Minister's intentions are not 
being carried out in practice. I would 
like him to tell us hoW he explains 
this contradiction between the very 
legitimate a~pirations that he ha. 
yoiced and the implementation. From 
throughout the country I have recei-
ved letters-from Madras and other 
quarters also--bitterly complaining 
that the LIC is getting further and 
further away from its customers and 
i~ staff. 

Having mentione.j these three cut 
motions, I would like to refer to the 
efforts of the Finance Min istry to 
attract freign capital into this coun-
try. This is a step on whiCh I am 
deep and profound sympathy with 
the efforts of the Finance Ministry 
and I would like to congratulate the 
hon. Finance Minister and his staff 
on various actions that they are 
taking to create a better clim~te and 
a better image of India abroad. I am 
sure the hon. Finance Minister will 
agree that just giving. tax reliefs or 
a higher rate of reutra Is not the 
basic way of attracting foreign 
capita! and inve,.tment to this 
country. The image of the country 
as a whole also has a big role to play. 
I! the image of the country is bad, 
no amount of bribing by givinlt a 
higher rate of return will attract in-
yestment to our country. 

295 (Ai) LSD-4. 

I would like to share with the han. 
Finance Minister a very unpleasant 
experience that some fellow Mem-
bers of the House and I had yester-
day evening and which we, all of us, 
felt would do a great harm to the 
nnage of our ocuntry in the eyes of 
investors frm abroad. We went to 
attend a diplomatic reception organi-
sed by the Consulate-General of Is-
rael to which we were invited because 
it was their independence day. When 
we got there, we were met by the 
Consul-General looking very unhap-
py at the door, who apologised to us 
for the fact that the reception had 
.been cancelled at the last moment. 
When We asked why the reception was 
cancelled, we were told that the 
Asoka Hotel, which had rented its 
lounge and a bedroom for the Consul 
and his wife weeks ahead in writing 
had suddenly, at the last moment, 
cancelled both the lounge and even 
the living accommodation fOr the 
Consul and his wife. 

An. Hon. Member: Shame! 

Shri M. R. Masani: We did not know 
where to look. It was obvious that 
the Government of India through the 
Ministry of External Affairs had mis-
used its position as the owner of the 
Hotel to make cancellations which 
were unconscionable and unwarran-
ted. We apologised in return to the 
ConsUl for our Government's Inept 
handling of this issue and we came 
away. Other foreign diplomats who 
were there at the same time !ookpd 
.~ast. Among the invitees were the 
members of the American Business-
men's Delegation whom the Finance 
Minister has been quite rig-htly. 3.11d 
assiduously. cultivating during the 
last four days and explaining incen-
tives for coming to India. 

Shri Ranga (Chittoor): What is 
the good? 

Shri M. R. Masani: I ask him as to 
what impression this incident will 
make on these friends of ours who 
are here to invest in our cnuntry. 
This was an act of gross discourtesy 
to the Government of a friendlY 



1I435 Demands APRIL 16, 19M 

[Shri M. R. Masani] 
country. It was not fair dealing as 
between a hotel and a customer who 
has booked a room. No doubt, the 
COrulul made the mistake of going to 
a Government_owned hotel; other-
wise, this would not have happened. 
But is this the way our Government 
behaves towards foreign countries and 
foreign visitors? 

This morning, the Ministry of :Ex-
ternal Affairs gave an explanation. 
The explanation is worse than the 
act. It says that "the Indian Gov-
ernment's action i. also intended to 
be a demonstration of solidaritv with 
the Arab countries." Can we think of 
a more inept, more pathetic way of 
showing solidarity with Arab coun-
tries, by insulting a guest of our, 
by cancelling hia written registration 
on the basis of which he had invited 
foreigners and Indians to attend this 
party? 

I do feel that nothing short 
of an apology is called for 
on the part of the Ministry 
of External Affalrs and the 
Ashoka Hotel to the Government of 
Israel. That is a country whose hos-
pitality my hon. friend, Shri Raghu-
nath Singh, and I have enjoyed. I 
enjoyed the hospitality of the Liberal 
Party of Israel only a year ago. 
When they come to our country, we 
expect our Israeli guests to be treated 
with the same courtesy which my 
han. friend Shri Raghunath Singh, I 
and many other Indians, including 
Acharaya Kripalani, have received 
when we visited Israel. This Churlish 
behaviour of the Ashoka Hotels and 
the Ministry of External Affairs de-
Berves to be condemned, <;Iuite apart 
from other things, because of the 
horrihle effect it will have on the role 
of the Finance Minister and the 
Ministry in trying to bulld UP a better 
image of our country abroad. It is 
in these ways, many times, that while 
doing good with one hand we undo 
all our efforts with the other. 

8hri Hari Vishnu Kamath (Hoshan-
,gabad): I am sorry to interrupt. It 13 
an egregious blunder, and if the hon. 
Finance Minister does not reply to 
this point, the hon. Prime Minister 
or ,some other Minister in the Ministry 
of Ex,ternal Affairs may reply. 

Shr!. Ranga: The han. 
without Portfolio is here. 

Minister 

Shri Hari Vishnu Kamath: It is an 
egregious blunder. 

Shri M. R. Masani: I shaH finish by 
requesting the hon. Finance Minister 
to consider the implications of such 
acts and to exercise his Influence in 
seeing, now thM the mistake hal 
been made, that due apology and 
amends are made to those concerned. 

Dr. U. Misra (Jamshedpur): Mr. 
Speaker, Sir, I am sorry to mention 
that the Finance Bill introduced by 
the hon. Finance Minister has indeed 
gone one better than his Budget pro-
posals themselves in patronising the 
monied classes in this country. There 
is no use quarrelling with the Finance 
Minister on this question. Despite 
all talk of socialism and the spirit of 
Bhubaneshwar Resolution the Gov-
ernment in this country i; more aller-
gic to stock exchange fluctuations and 
the swings in the fortunes of the 
speculators than about the plight of 
the common man. 

Any amount of criticism in this 
House about the complete apathy of 
the Government to the question of 
immediate relief to the toiling peo-
ple has not made much of an impres-
sion on the Government. It seems 
theSe are only to be uttered as some 
sort of ritual, to let off steam, so to 
say. This has been our experience 
with regard to the debates we had 
here on the General-Budget. 

During the Budget debate, Bome of 
our friends on the other side a15,) 
spoke feelingly about the plight of the 
common man, about the need to £ive 
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relief to him and to protect him price 
rises as vehemently as some of us on 
this side had demanded. They also 
suggested bold measures of nationali-
sation of banking etc. to make our 
planning more real to strengthen our 
resources position. To all these 
luggestions the Finance Minister r,nly 
emitted scorn and extreme annoyance 
and sometimes he admonished them 
for their bold stand. 

All these criticisms and auggestioll! 
we made during the general debate 
on the Budget have no effect on the 
Finance Minister. I had at least ex-
pected that the Finance Minirt~r 
would announce the Government's 
readiness to revise the dearness al-
lowance of their own employeees, 
since now the average of the index 
has reached 135. Calculating the ave-
rage of the months from February 
1963 to January 1964. there is 
a clear rise of 10 points in 
the index and as per the Pay Com-
mission's recommendations, the dear-
ness allowance of the employees 
should be increased. Even this has 
not been done. 

Perhaps, this is not so surprising. 
In the remarkable kind of planning 
that has developed in this country 
under the guidance of the Finance 
Minister there is no need for any 
control 'over prices, In fact. de-
control has become the slogan, But he 
is all for control on wages, that is, a 
wage freeze and he has very frankly 
stated that the wage_earners cannot 
expect any compensation for the rise 
in prices, This he justifies from the 
standpoint of an income policy. In 
fact, what does it amount to? If 
money wages remain static and prices 
are allowed to rille freely, the real 
income of the working people are 
drastically cut and this huge amount 
is being safely appropriated by the 
monopolists. The Finance Minister 
has won laUl'ell! for such a policy from 
certain financi:rJ journals like the 
London Economist for such a bold 
policy he has pursued for the benefit 
of the monopolists. They admire his 
political courage to impose luch a 

policy which even the Tory Govern-
ment in Britain hesitates to pursue 
SO blantantiy. 

For the enlightenment of us, the 
Members of Parliament, the Finance 
Ministry has supplied us very kindly 
a book called, "The Rationale of the 
Tax Proposals". The marked prefer-
ences of the Finance Minister are 
clearly spelt out in this publication. 
In the name of socalled 'incentives' 
for greater savings in the corporate 
sector, the big business interests have 
been given big concessions. 'Vter 
nurturing the monopolists and giving 
them all sorts of concessions. the 
Finance Minister has now proposed 
that he would appoint a monopoly 
commission. The Finance Minister 
should not take the public at large 
as a whole lot of ignorant people. It 
does not require a Monopoly Com-
mission for us in Jamshedpur to 
understand the monopolists and the 
extensiYe monopoly grip of the Tatas. 
It was not enough for the Tatas to 
go from the steel to the soap and 
now they have entered into even the 
marketing of tea. Some of the 
monopolists specially the Tatas. have 
built up empires in so many nagars 
and puras and the zamindari that 
was abolished throughout the country 
has been given back to Tatas. Re-
cently, while we are engaged in re-
habilitating people, in Tatanagar the 
basties are being evicted by a sort of 
a private army retained by the Tatas 
without resorting to any judicial or 
procedure of law. Even recently in 
the communal disturbances at Jam-
shedpur weapons were made in the 
factories belonging to these monopo-
lists. I will read out what one of the 
observers who has visited. Tatanagar 
says: 

"The management of these two 
companies (one is Tata-owned 
and the other British) failed to 
present the workers from making 
these weapons but remained 
silent spectators as they were 
being taken out .... I was told by 
an Adivasi legislator that some 
of tJ:>e Marwari busineSl6lllen of 
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Mosabani had distributed rice 
upto 15 maunds for each Adivasi 
village to induce the villagers to 
attack the minorities. Some of 
the contractors engaged in the 
construction of the national high-
way and doublini of rail track 
provided their Adivasi labourers 
with trucks and may be other 
things to clear Chotanagpur at 
the minorities." 

These are the things happenine in 
these private empires inside free 
India. 

I will mentioned one more thing. 
These monopolists have been given an 
opportunity to concentrate wealth. 
.They even defy the local Government. 
I will tell you one instance. Tbe 
whole town of Tatanagar is owned by 
Tatas and every aspects of public 
life is controlled by them. Even the 
legislators have not 20t telephones. 
The telephone connnection is given 
by the Tatas only. Even the Speaker 
of the Bihar Assembly requested the 
Tatas to give telephone connections 
to legislators and that was not res-
pected. So, not only the representa-
tives of the Tatanagar or J amshedpur 
constituency have no house to live 
in but they have also no telephone 
and no communication. Even the re-
quest from such a person of 
high position, the speaker of the 
Bihar Assembly, was ignored by the 
Tatas. 

Then, Sir, according to the Finance 
Minister, the inter-corporate invest-
ments may be one form in which do-
minant groups extend their sphere of 
control but such investments, in the 
main, provide investment opportuni-
ties or corporate savings and the 
thinks that these serve "socially 
useful purposes". The socialIy useful 
purpose may possibly be the exten-
sive Elonations to political parties 
which the monopolies are allowed to 
give and which now the Corruption 
Inquiry Committee has had to nail 
down as the worst form of political 
corruption. 

In the rationale of the proposala 
explained to us by the Ministry, 
there is a mention of what is called 
the "selective support to important 
industries". This is supposed to help 
investment' in basic industries, such 
as, iron and steel, ferro-alloys, coal 
maehine tools, fertilisers, etc. Most of 
these, under the Government's own 
Industrial Policy Resolution, should 
be in the public sector. There is evi-
dently no need to provide such in-
centive to the public sector and it it 
clear that these are meant for the 
private sector and thereby for the 
monopolists. In other words, the 
Finance Minister wants to give the 
private sector monopolists a free run 
on these strategic lines of industry, 

Then, again, if that is not enough, 
the Finance Minister has some addi-
tional incentives fOr private foreign 
capital. The reasons advanced by 
the Finance Minister to justify 
his ... 

Shri Karuthiruman (Gobichettipa-
layam): I raise a point of order, Sir. 
Is the han. Member allowed to read 
a prepared speech? 

Mr. Speaker: He may look up more 
occasionally. 

Dr. U. Misra: The reasons 3dvan-
ced by the Finance Minister to justify 
his invitation to foreign private capital 
can convince no one. Socialism hu 
never been built with private capi-
tal from foreign countries. ThE.' 
Soviet Union whiCh- has now come to 
the position of giving aid to other 
countries to build UP industries did 
not reach that position with foreign 
capital. 

The Finance Minister can also notice 
that his foreign friends are vying 
with one another to supply capital 
goods on very favourable terms to 
China without in any way insisting 
on investment OIpportunities there. 
In fact, the West Germans have given 
to China better terms with lower rate 
of interest, than what they have given 
to us in relation to Rourkela. This 
is not only the one thing. As 
regards the techniciana, It is good 



Demands CHAITRA 27, 1886 (SAKA) fOT Grants II 44:1 

that we are getting them and we are 
grateful to them ·that they supply tech-
nicians while we are under-developed. 
But is it necessary to get the techni-
cians on the terms that we are getting 
DOW? The terms on which the tech-
nicians have come here have annoyed 
our own technicians. It has created 
a vested interest in this country, be-
cause they are earning much more 
here in OUr country than what they 
had been earning in their own coun-
try, and therefore they do not want 
to part with the technical know-
how so soon. Sometimes, they are 
no better than our own technicians, 
and in many of our public under-
takings, I have observed that our 
technicians are annoyed at this. 
Sometimes, We get as experts only 
people who call themselves as experts 
but who are not really experts. In 
this connection, I am reminded of the 
satire at Shri Krishan Chander that 
the experts from foreign countries 
who come here are persons who can 
only write these on the Qutab Miner 
jelabi and sari. It is such experts 
who are coming from foreign coun-
tries, and even if they know some-
thing, they do not want to part with 
their technical know-how because 
they want to remain here for a longer 
time and earn their fat income. 

Recently, even the Estimates Com-
mittee have critised the lavish treat-
ment being given to the foreign tech-
nicians associated with the HeavY 
Electricals at Bhopal. This has be-
come absolutely scandalous, and I 
would suggest that Government 
.hould look into it. 

With regard to the concessions the 
Finance Minister has generously given 
to the business community, what do 
we l1et in return? Even the mild 
form of control on foodgrain prices 
has been totally resisted by the deal-
ers, and they had almost driven our 
country to a famine. Such black-
male is wholly permissible under the 
benign dispensation of the Finance 
Minister. After all, if they do not 

make money by charging ~h price£, 
how wil they find resources for in-
vestment in the newer and newer in-
dustries?-Such is the 10j1ic of the 
Finance Minister. We in this country 
are facing very difficult times: Last 
year, we had a difficult time due to the 
Chinese aggression. This year, the 
Chinese aggression still remains, but 
added to that, we have got also 
troubles from Pakistan on our border. 
Further, We have got the refugees 
coming from East Pakistan. We have 
also got the problems arising out of 
the communal disturbances in our 
country and the social problems aris-
ing therefrom. I realise that Govern-
ment need money for these things. 
But Government should not always 
think of finding money from the com-
mon man who is on the verge of star-
vation now. 

Regarding planning and production, 
take, for instance, coal. In the con-
text of .the emergency, the coal-
miners worked overtime. And 
what \l(as the result? They produced 
a good deal of coal, but now they are 
being laid off. Similarly, our en-
gineering industry is also working to 
not more than 50 per cent of its capa-
city. It is difficult for a layman like 
me to accept all this as a part of 
national palnning. In the popular 
language, the planning that is being 
done has become a tragedy and a 
farce and this illustrated by the mid-
term appraisal of the Third Plan. 

Government have been talking 
hoarse about land reforms for years 
and yet the land is not actually in 
the hands of the tillers. The result is 
that agriculture is stagnating and all 
the money spent on our development 
blocks is mostly either misspent or 
wasted. The same is also true of 
the primary health centres for which 
the Central Government sometimes 
provide money. 

As regards the employment position 
of course, the employment potential 
has increased, but unemployment has 
increased more than the employment 
opportunities. One-third of the 
rl'gistered unemployed belone to thl 
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category of educated unemployed. The 
total wastage of man-power like this 
is unheard of anywhere. 

Moreover, there is no proper con-
trol over the administration of the 
plan programmes to see whether the 
sums allocated are properly spent or 
not. I do not want to give the whole 
catalogue of all the complaints in 
this regard. What We need in this 
serious situation now is action, and 
that is action on the part of Govern-
ment to strengthen our economy and 
to improve the planning in such a 
way that it will really help develop-
ment and imorove the livinJi: stan-
dard of our people. Many of us have 
raised these slogans for immediate 
action, namely nationa!isation of 
banks. oil the export-import trade 
and the sugar industry, and the pri-
ority task of state trading in food-
grains. As regards the lut one, I 
notice that after the nation-wide 
campaings and agitations realisation 
i~ slowly dawning uPOn Government, 
though very haltingly. But the ves-
ted interests have resisted it so much 
that I fear that Government may go 
back upon it. 

The question before us n0W is not 
whether the socialism as contempla-
ted in the Bhubaneshwar resolution 
will be implemented as a result of 
this year's budget. The question now 
is whether the ruling party has the 
political courage to fight these vested 
interests. That Is the immediate 
question now. I know that this is 
something which my hon. friends on 
the other side would also realise, be-
cause I feel that these vested inter-
ests have become SO strong as to 
defy any g-pod move that Go~rn­
ment may make At least Government 
should realise their position from this 
threatened strike by the speculative 
~oodgrains hoarders. 

The rationale of the tax proposals 
has been well understood by us, and 
we, therfore, demand a radlcll revl-

sion of the policy. There should be 
immediate relief in the duties on el-
seIlltial articlas like kerosene, cloth, 
sugar, tobacco etc. Such a gesture 
would also help bring done the pri-
ces. And stern action should be taken 
against the speculative elements. It 
is for this and for a chanli:e in the 
economic policies that the millions in 
this country have been campaigning 
for. 

Seven months back, over a iakh of 
people had come and staged a demos-
tration in Delhi, and then we had 
the announcement regarding con-
cessions about the compulsory deposit 
scheme and the Gold Control Order 
etc. It is no good on the part of the 
Gov,*"nment Ito force the people to 
resort to such demonstrations and 
agitations. I want that Government 
should appreciate the gestures shown 
by the trade unions, both the 
AlTUC and HMS, by postponing 
their agitation on account of 
the communal disturbances. 

There is one more thing to which I 
wish to draw attention. Though the 
Auditor-General cannot be criticised 
in Parliament, there should be Some 
formum where the employees of the 
Auditor General's department can 
ventilate their grievances. According 
to my understanding, article 148 (5) 
of the Constitution does not preclude 
discussion Of the relationship between 
the employees and the Auditor Gener.l 
in this Parliament. The Finance Min-
ister should look into the grievances 
of these employees. This is a matter 
which is long-standing. 51 of the em-
ployees cHsmissed in 1960 have still 
not been reinstated. Many of them 
have gone to the courts. I will just 
read out only the relevant portions 
from one of the Rih Court judg-
ments:-

"Obviously, none of the ol'llcers 
attempted to take any explanations 
given by the petitioner. It Is 
apparent to me that th Inquiry 
Ol'IIcer was completely blUled 
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against the petitioner from before 
the commencement of the inquiry 
proceedings . • . I am shocked to 
find that the whole of the assump-
tion is entirely false ... I have no 
doubt that in this case, the 
ftndings of the Inquiry Ofll.cer are 
made by a biassed ofll.cer and that 
the principles of natural justiee 
were completely violated in the 
inquiry proceedings held by him". 

Lakhs of rupees have been spent 
by the department in this litigation. 
The Finance Minister should look into 
the grievances of the employees of 
this department and also the wastage 
of money involved in such unlawful 
dismissals. 

Shrl Osman All Khan (Anantapur): 
Mr. Speaker, while I participate in 
this debate, I shall refer to certain 
aspects of our planning. The opening 
!entence of the Third Five Year Plan 
refers to the baSic development aspect 
of our planning and as we proceed 
further, the document points out the 
mare immediate problems before the 
country in the follpwing words: 

"The more immediate problem 
is to combat the curse of poverty 
with all the ills that it produces". 

The extent of poverty in the country 
is reflected in the statement of the 
hon. Minister of Planning made on the 
floor of the HOUSe last year. Accord-
ing to this, 70 per cent of Our rural 
population live on less than 50 nP. a 
day. How is this poverty to be com-
bated? If poverty is to be removed, it 
is natural that more wealth has to be 
produced, more wealth in terms of 
the basic necessities of life like food, 
clothing, shelter and medicine. Pro-
duction of more wealth would natural-
Iv mean more work on the part of our 
people becaUSe work alone produces 
'Wealth. Work has to be provided for 
those who are without work; employ-
ment has to be provided for those 
.... ho are unemployed, and full em-
ployment has to be provided for those 

who are under-employed. The low 
standard of 50 nP a day is because of 
the lack ad adequate employment and 
lack of adequate work for the 
millions of our people who live in 
this country. 

The Fourth Five Year Plan that a 
being formulated has to be a village-
oriented plan, I may explain what I 
mean. A village-oriented plan will 
naturally mean the basjc recognition 
of the fact that 5i lakh villages consti-
tute this land. It will mean recogni-
tion of the fact that 80 per cent of the 
people of this country live in these 
villages. With this basic recognition, 
the Fourth Plan has to be formulated. 
The policies and programmes in the 
Plan have to be directed towards 
improving the standard of living of 
our people iP- the rural areas. Our 
villages have to be provided with 
work so that there will be activity in 
our villages like the beehives, our 
villages will be beginning to hum with 
activity producing more wealth for 
the country, more wealth from the 
village level upwards, 

A village-oriented Plan will 
naturally mean an agriculture-
oriented Plan. In our rural areas, 7 
out of 8 people live on agriculture. 
The development of agriculture has to 
be viewed not merely from the point 
of increasing the overall food produc-
tion in the country in order to wipe 
OUt the deficit, in order to avoid the 
necessity for imports. But the prob-
lem of agricultur!!, the development 
of agriculture, has to be viewed from 
the point of view of increasing the 
earnings of thOSe engaged in agri-
culture and this is possible by 
increasing the per acre production. 
This increase in the earnings of those 
enga!(ed in agriculture is very neces-
eary because we have to remove the 
disparitv that today exists between 
the earDings of those who live on 
agriculture and the earnings Of thost! 
living in the urban areas engaged 
in industry. trade and commerce. 
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I will not dwell here on the several 

measures that have to be taken to 
develop agriculture from this point 
of view of increasing the earnings or 
those engaged in agriculture. However, 
I have to point out the priority aspect 
of agriculture. Our planning has 
given priority for agriculture. This is 
as it should be. However,- this high 
priority given to agriculture in our 
plan is not being translated into action 
at the various levels, both politically 
and administratively. It is very neces-
sary that the Government should 
ensure that this high priority is 
observed at the various levels in order 
that agriculture develops on the lines 
contemplated in the Plan. 

Here I cannot do better than quote 
the well-known economist, Barbara 
Ward, on this subject: 

"On the side of administration 
proper, from the highest level 
downwards, agriculture gets 
priority in rhetoric but rarely in 
fact. No Chief Minister in a State 
has taken over the portfolio of 
Ilgriculture. The bright entrants to 
the civil service head for the old 
levers of power-finance--<lr for 
the new prestige areas like indus-
try. No young collector is likely 
to feel that his promotion will 
depend absolutely on rail;ing pro-
ductivity per acre in his district. 
The urgency and interest are 
simply not there. So the known 
solutions do not receive that 
charge or administrative drive and 
follow-through which would get 
them to get off the ground". 

13 hrs. 

The Village-oriented plan will aim 
at drawing the surplus labour force in 
the villages to villagc--and agro-based 
industries. As.1 pointed out a little 
while ago, 7 out Q,f 8 people in our 
rural areas live on agriculture. As it 
is, there is too much dependenCe on 
Iliriculture. This is also reflected in 

our national wealth. Nearly fifty per 
cent of our national wealth is derived 
from agriculture as compared to II 
per cent in United States and 18 per 
cent in Japan. The development of 
khadi and village industries, animal 
husbandry, dairying is very necessary 
in order to divert the surplus agrl-
culture labour to the village industries. 
It will also help in reducing the migra.. 
tion of labOur force to cities creating 
fresh problems of slums and unwieldy 
growth of cities in our country. 

From the point of view of employ-
ment, the recent development of the 
ambar charkha-the latest model ha5 
not, I believe, come into the market 
-is an improvement over the previous 
model and would mean an earning of 
a rupee per day for those who are 
engaged on ambar charkha for eight 
hours in a day. I hope this programme 
of ambar charkha will be properly 
organised so that it will provide em-
ployment for those in the rural areas. 
I should point out that SOme of the 
criticism and comments made by the 
Public Accounts Committee will be 
taken into account in organising this 
programme, eliminating the defects 
and drawbacks ot the programme. 

13.0Z hrs. 

[Ma. D!:Ptrry-Sn:AltER in the Chair] 

The Khadi and Village Industries 
Commission have introduced a new 
subsidy scheme which, it is hoped, 
will provide great impetus for those 
who have engaged in the khadi 
industry and it should be possible to 
get cloth in the rural areas at the 
cost of the yarn and it ,,'ill also com-
pare favourably with th< cost of the 
mill cloth. It is expected t ~ be even 
cheaper than the mill cloth s. 'lee it is 
produced at the cost of the )- "rr. 

I congratulate the Planning Corr,-
mis!ion . for setting up the high- level 
rural industries planning committee 
and I believe this is doing very useful 
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work in the d~velopment of rural 
industries in our country and 1 hope it 
will help in improving the standards 
of techniques of these industries so' 
that those engaged in the rural indus-
tries will be able to earn an economic 
wage. 

1 have a little apprehension. Our 
Planners might say that this is 
exactly what We have been doing. 
Our plan has provided priority for 
agriculture; and key industries are 
being developed and this wl'Juld mean 
rapid economic growth; poverty 
cannot be eliminated into few years 
and planning is taking good care of 
our problems. 1 have great resPect for 
our planners and the Planning Com-
mission. But there is the question of 
emphasis and direction of our 
planning. 

From the figures of employment, 
.... e find that at the end Of the First 
Plan period we had ~.3 million per-
sons unemployed, at the end of the 
Second Plan, the figures had gone up 
to 9 milJioll and at the end of the 
Third Plan it is expected to go up to 
15 millivn. These are unemployment 
figures. The figures for under-
employment are more-15-IS million 
people are under employed in 
rural areas. From the 9th 
round of national sample survey 
conducted in 1955, 20 crores 01 people 
were said to have had an income of 
less than eight annas a day. The last 
year's statement of the Planning Min-
ister is based on the 17th round of 
survey in 1961-62 and it says that the 
number of people whose income is 
less than 50 nP is 25 crares. Between 
1954 and 1962, the number had 
increased by five crores. Is our 
planning proceeding in the right direc-
tion? While applying the yardstick of 
development, it should not be judged 
from the point of view 01 the bigness 
01 our plans or the largeness of our 
projects. The criterion should be: how 
much the standard of living of the 
people in the rural areas has im-
proved. 

It ~ 1'ride\y recognised that agri-
culture, animal husbandry, d~irying 
and other rural industries have higher 
potentiality for employment. However, 
the allocations made in our plan for 
rural industries and for the other 
industries, agro-based industries such 
as dairying, animal husbandry, etc. 
are rather low. For the three plans 
together only Rs. 191 crores had been 
provided and this works out to less 
than one per cent of the total plan 
allocations. With this small allocation 
for cottage and rural industries, 20 
million people are getting employment 
and with more provj,,<;ion in the Fourth 
Plan and better organisation, it should 
be possible for Us to provide much 
larger employment opportunities for 
our people in the rural areas. 

In conclusion, I would like to point 
out that in a developing emonomy, the 
planners will have to strike a balance 
between empbasis of increased pro-
ductiVity and increased employment . 
While there was sufficient emphasis on 
the fonner aspect, in aU these Plans, it 
is necessary that there should be more 
emphasis on the employment aspect 
in the Fourth Plan, on the aspect of 
the development of rural industries in 
order to provide employment and in 
that way producing more wealth ani! 
improving the standard of living of 
our people aDd driving away poverty 
in keeping with the basic objectives of 
our Plan. 

Shri K. C. Pant (Naini Tal): Sir, 
I should like to follow the example 
at the hon. Member who has just 
spoken by devoting the few minutes 
at my disposal entirely to planning, 
in particular to agriculture. It is not 
mrcessary for me to emphasise the 
key role of agriculture in our econo-
my. It has so dominant a role that 
the national income curve dances to 
the tune of agriculture. If the har-
vest is a good one, it soars; if the 
harvest is bad, then it takes a dive. 
In agriculture we have got to make 
allowances for fluctuations in produc-
tion for good yean and lean years, 
but under a planned economy, surely, 
even agricultural production must con-
form to a broad pattern 01 growtll, to· 
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an overall blueprint. Otherwise plan-
Iling cannot succeed. lJ' we have an 
overall look from the beginning of 
the First Plan, I am sorry to say that 
no broad pattern of growth of the 
kind which I mentioned is discerni-
ble. Production goes up in one year 
it comes down thoe next year; it goes 
up in one crop; it comes down in 
another crop; it goes up in one State; 
it comes down in another State. 
There is no regularity, no consistency, 
no predictability. All these things 
have made agriculture a kind of a 
loose brick in the foundational struc-
ture ClI our planni'llg. 

There are many reasons for this 
fitful behaviour on the part of our 
agriculture; some of thoese are inher-
ent in the situatiOn like the vulnera-
bility of OUr agriculture to the vagar-
ies of weather, the impoverished state 
of our soils !etc. But there are othel'S 
which it is within our power to con-
trol provided we know precisely and 
dearly what requires to be done and 
we are determined to do it. I do not 
know if the required clarity and de-
termination are very much in evidence 
in our handling of agriculture in the 
past. It has taken Us so many years 
to reaH5e1 the nece."ity for having 
some kind of a machinery to co-ordi-
nate the activities of Ministries deal-
ing with agriculture at the policy 
level. Then again, it has taken us SO 
many years to decide to constitute an 
All-India Agricultural Service. At 
least that is my impression, that it 
has been decided. But even now we 
are not clear whether the important 
work of extensi on will be entrusted to 
a separate agency or will continue to 
be handled by that multi-talented 
marvel, the village level worker· who 
is supposed to have an answ'; for 
everything. 

Then, .1 shOUld like to refer to cer-
tain fundamental matters do which 
the Government has got to make up 
its mind. Firstly, does the Govern-
ment consid!er agriculture as belOng-
Ini purely to the private Hctor or 

for Grant. 

to some kind of a semi-public sec-
tor' Many countries in the world 
hold the latter view, and they give 
liberal subsidies to agrcwture. What 
is OUr position in this matter? Second-
ly, dO we propose to assure a :fair re-
turn to the farmer through the 
medium of subsidies or the price 
mechanism? How do we determine the 
fairness or otherwise of the return, in 
relatiOn to the cost of production of 
agricultural commodities or by arbi-
trarily fixing the price at some level 
in order to keep a check on inflation 
and keep control of the price struc-
ture? That is a fundamental question 
which has go~ to be answered. 

The third point is, do we want to 
mechanise our aericulture Or not. It 
we do, then we must persuade far-
mers to pool their holdings. Mechani-
sation is impossible with the present 
tiny holdings. But then' if we want 
to do that, have we made any 
worthwhile progress in this direction 
in all th'e years gone by? I cannot 
say honestly that we have. What is 
Our policy? What is the implemen-
tation? That has got to be answered. 
Then again there is the allied ques-
tion of reconciling the policy 0'1 mecha-
nisation with the need for reducing 
unemployment and under-employment 
in rural areas to which my hon. 
friend just referred. Which of theSie 
objectives take,; precedence in our 
order of priorities? 

What has happ<med to the rural 
works programme? Up to the end of 
MarCh, 1963, only 78,000 persons were 
employed. Up to the end of June, 
100,000 persons were given employ-
ment for 100 days in the year. Have 
We any other scheme in mind? Do 
We have any blueprint at all to har-
ness the surplus man-power in this 
country to maximise its wealth? Final_ 
ly, if We take to tractorisation, what 
will happen to our surplus cattle? 
These are some of the basil! questions 
which have got to be answered and 
answered with clarity, before a via-
ble, comprehensive agricultural policy 
can emer,e. 
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Indian agriculture has become noto-
rious for its appallingly low yields. 
The yields WeTe not always Jaw but 
owing to centuries of continuous cul-
tivation and unscientific cultural prac_ 
tices, the soils have become exhausted. 
Every crop harvested takes some plant 
food out Of the soiL Erosion and 
leaching, etc., add to these losses. 
Nature restores part of the balance 
but not the whole of it. One expert 
estimated that every year the loss of 
plant nutrients to the soil owini to 
cropping alone is of the order of 8 
million tons: 2,8 milJion tons of nitro-
gen, 1'6 million tons of P205 and 3'6 
million tons of K20. As against this, 
bis estimate of plant nutrients restor-
ed to the soil by manures, fertilisers, 
oil-cakes -etc. is l. 66 million tons. I 
will not' go into the detailed figures. 
Wha t it merrns is, year after year, we 
go on taking from the soil several 
times more than what we give back 
to it.. Is it' any wond'er that our soil 
fertility is among the lowest in the 
world? I wish I could say the same 
for human feTtility. Anyway, the 
great pity and the great tragedy of 
the situation is that the one substance 
which could reduce this net loss at 
plant nutrient to the soil by over 40 
per cent is today allowed to be uged 
as fuel, Or ra 'her misused as fuel. I 
am referring to cow-dung, which can 
not only supply plant nutrients to the 
..ail but is an organic manure which 
gives humus to the soil. I would 
like to ask the GOV'ernrnen t, can they 
tell us if they haVe any plan to check 
this colossal national waste? Do they 
think that the gobar-gas plant is the 
final ansW€T to this problem, parti-
CUlarly since fermentation ia TU'T 
low in this plant in North India 
during winter? If not, have they any 
oth€T scheme in mind? Do they 
think that quick-growi~ trees like 
the Mysore hYbrid eucalyptus can pro-
vide the fuel needs Of the rural areas 
within a foreseeable future? If so, 
within haw many yeaTS? This is one 
of the questions that must be answer-
ed because I consider this point which 
I have raised to be the most funda-
mental in raising the leV'el of our 
agriculture. 

I now come to credit. The point 
to consider here is not merely how 
much is distributed but to whom it 
goes and whether it reaches him in 
time or not. Like many of our 
schemes, this too is outlay-oriented 
rather than result-oriented, and the 
person who stands in greatest need of 
credit, namely, the poorest farmer, is 
the one who most often does not get 
it. In Punjab, Uttar Pradesh, Rajas-
than and some other States, the cri-
terion for determining the credit 
worthiness of the farmer is the land 
revenue he pays; in some otlher States 
it is the landholdings. In either of 
these cases, over 50 per cent of the 
farmers are denied the advantage 
straightway. In yet some other States 
cash and credit facilities are avail-
able on security of crops as well as 
fixed assets. In Maharash tra and 
Gujarat, trial is being given to the 
crop-loan system based on a farm 
production scheme. This seems to me 
to be the best scheme, the one in 
Malharashtra and Gujarat. 

The point I want to make is that 
so many difl'erent criteria have been 
adopted in the different States to de-
termine the credit limit for an indi-
vidual faTtner that it has introduced 
an element Of arbitrariness in the co-
operative credit structure. In order 
to prevent what amounts to discrimi-
nation against the farmers of some of 
the States, it is essential that the pat-
tern of co-operative credit institutions 
should be uniform throughout the 
country. Credit mould reach the 
smallest farmer. and there should be 
some effective form of linking between 
credit and marketing of agricultural 
produce. 

Before I l'eave this subiect, I would 
like to offer one last suggestion. A 
large number of cultivators are not 
owners but tenants or lessees of the 
owners Or of the Government. They 
stand in urgent need of credit, but 
because they are not the owners, they 
cannot get any loan from institutions 
like land mortgage banks. I would 
suggest that id~ntity cards should be 
issued to them, giving the area under 
cultivation which they manage. These 
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identity cards should be taken as the 
basis on which they should be given 
credit. If this card system is extend-
ed to the rest of the cultivators it 
would not only make them less cul-
nerable to the whims of the revenue 
officers but it would help in curbing 
litigation On land and would facilitate 
land record operations. 

I now come to the Government's 
policy with regard to the manufac-
ture of tractors. At present, there are 
three plants in this country produc-
ing tractors, and the fourth is goiIll: 
to come into production very soon. 
What is more, the GoveTnment's policy 
is that we will go on giving more 
licences. I am all for increasing pro-
duction, but I am dead opposed to 
having more plants and more models. 
At the preS'ent stage Of our develop-
ment, the demand for tractors is 
rather limited and the most impor-
tant factor in expanding this demand 
will be the price ctl the tractor. What 
is the price today? I give you one 
example. A Massey-Fergusson trac-
tor, assembled in India, costs more 
tha,n Rs. 17,000 while the landed cost 
of the sarne tr~ctor in Ceylon is less 
than ~. 9.000. What is the reason? 
The reason is that the assembling 
plant is not utilising even 25 per cent 
of its installed capacity. 

In view at this, the sensible thing 
would have been to have no mort> 
than two or three plants so that there 
is no surplus capacity and no idle 
capacity and the productive capacity 
of each plant is so large that the cost 
of productictn Of the tractor goes down. 
The numlYeT of models also should not 
be more than one or two at this stage. 
When we have a network of service 
stations and a larger market, othel" 
models can follow. But even th'eTe 
every care will have to be taken to 
see that the spare parts of the differ-
ent models are standardised and as 
far as possible, they are interchangea-
ble. Let us not repeat in the case 
of tractors the mistake made in the 
calle at motor cars. 

Another point I would submit iI 
that we shOUld import tractors only 
Of a make which we are going to 
manufacture in this country. At pre-
sent, the policy is that We import 
tractors and we assume that the life 
of a tractor ls 10,000 hours, which 
COID'es to about 5 years OIL working 
and the import licences for spare parts 
are given accordingly. Now as a mat-
ter of fact, in l'Ildia, tractors are press-
ed into service far as many as 15 to 
20 years. If the supply of spare parts 
stops after 5 years, the tractors are 
stranded. They cannot work. The 
problem will become much more 
manageable ·if we supplement the in-
digenous capacity with import of the 
sam.; makes till production can take 
care of the entire demand. 

Only a farmer-oriented policy can 
boost agricultural production. When 
we admit that the results of the efforts 
of the last 12 years haV'e not been 
exactly satisfying, then we should ask 
ourselves whether the fault does not 
lie perhaps in our approach. Land 
reforms, for instance, have yet to be 
implemented throughout the country. 
Unless the tiller has security of tenure 
and unless consolidation of holdings 
ha! been 'effected, how can we expect 
quicker results? Then there is the 
question of prices. Why should we 
always get alarmed whenever the 
prices of agricultural commodities tend 
to rise? Tampering with the price-
production mechanism often tends to 
perpetuate the very scarciti'es and 
high prices which they are intended 
to remove. Production will not go up 
if the farmer does not find the price 
attractive to him. Even if the price 
is a little high, we should not gqldge 
the farmer gaining a little extra I pur-
chasing power in the process. Price 
is the key incentiV'e but if the Gov-
ernment wants its price policy to have 
an impact on production, it must an-
nounce these prices in advance of the 
sowing season. By waiting till the har-
vesting season, the Government'. 
price policy can at best respond to 
a given situation, instead of exerting 
its due inll.uence in sbapma ... 
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Of late, the Government appellT9 to 
be pinning its faith on the "package 
programme". Sir, I am a supporter 
01 this programme, because it is aim-
ed at maximising production in the 
~ortest possible time, but I feel we 
haVe to guard aiainst i~9 being de-
bunked owing to faulty execution. We 
must remember that the atricultural 
officers in the States are not fond of 
this programme, because they feel 
that it has been im~d on them 
f:oom outside. Besides, it is encoun-
tering political resiJ' anee as well, be-
caUSe it means that those very dis-
tricts which are already favoured by 
nature in the matter of agricul'ural 
llroduction will also get preferential 
and concentrated attentiOn and help 
from 'he Government. So, the other 
districts instinctively react against this. 
The position is not too bad now, but 
when the ambit of the package pro-
ira.mm.e is extended. the resistance 
will increase. So, the Government 
shOuld give thought to this matter and 
if it could hold out some assurance 
tha' non-package distncts would be 
given preference in the matter of non-
agricultural programmes, mUCh of the 
resistance to tht! package programme 
would go. 

Finally. I shall briefly touch upon 
a very vital subject i.e., family plan-
ning. In spite of the advance m 
science and technology. we would be 
iII-advised to ignore the fact that the 
Ian::! is not inexhaustible, and if the 
population keeps growing at 'he pre-
senl rate, We may soon reach a point 
of no return in so far as food produc-
tion is concerned. 

Our policy on family planning ap-
pears to be' to wait till industrialisa-
tion brings about the desired change 
in the attitude of the population to-
wards producing children. This has 
happened in the west. PriOr to the 
industrial revolution, the countries of 
the west too had high birth and death-
rates. Industrialisation led to a 're-
duction in death-rates, but the point 
to note is that birth-rates did not come 

down to near-about the death-rates 
for 100 years. In India, we are today 
in the second phase of low death-rate. 
and high birth-rates. 

If India is to follo.... the trend of 
Europe, it has been estimated by ex-
perts that there wilI no significant re-
duction in the birth-rate for another 
20 to 25 years followed by a gradual 
decrease. This means tha' we shall 
pass the 1000 million mark during 
this century. I ask our planners: 
don't your hearts quake at this figure? 
If anyone single factor can materially 
change the entire picture of our eco-
nomic development and increase the 
levels of living, it is reduction in birth 
rates. At present we are doing no 
more than tinkering wi'h the fringes 
of the probkm. We cannot wait for 
a natural decline to take place. It 
would swamp us. I would ask the 
planners: How are you going to 
force the pace? Wha' is your policy 
in this matter? Why do you always 
shy away from it? We must come to 
grips with the problem, without senti-
ment and superstition. There is no 
time to lose. 

Mr. Deputy-Speaker: Hon. Members 
may now move their cut motions re-
lating to the Demands under the Min-
istry of Finance subject to their being 
otherwise admissible. 

~ f~ q'!;f~ (~) 
lffil'T'f ~ ~ : 

"f'li' f<;" ll"~ ~ft<t if; ~ 
~ 'fi't "fer 'Ii" 9 'I'!'f!1T 'Ii": f-:<rr 
;;rrit I" 

[~ <MT ~fll'Vcllf m'T ~To: 
O<l'l ~; iff';{ 9 : 90 'f;T ~1'lT<r f'fll<l ~ 
'f;T lnWI' ~ it W'l"'f<TT ('() ] 

Shri Sivamurthi Swamy (Koppa!): 
I beg to move: 

"That the demand under the 
head Ministry of Finance be re-
duced by Rs. 100." 
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[Need to reduce custom dutll on agri. 

cultural machinery and imple-
ments (5)]. 

''That the demand under the 
head Ministry of Finance be re-
duced by Rs. 100." 

[Need to export handloom and cot. 
tage industry products without cus-
tom duties on such goods (6)]. 

Shri M. R. Masani: I bel to move: 

"That the demand under the 
head Ministry of FinanCe be re-
duced by Rs. 100." 

[In;tl.rtice done to Central Govern-
ment employee3 in 'C' clas.~ citie3 
i1l regard to the grant of hOuse rent 
allowance and compensato", allow-
ances (10)]. 

''That the demand under the 
head Ministry of Finance be re-
duc"d by Rs. 100." 

[Grievances of agents and employees 
oJ the Life Inwranct CorporatiOli 
(11)]. 

''That the demand under the 
head Ministry of Finance be re-
duced by Rs. 100." 

[The intended move to shift the Divi-
sional Headquarters of the Life in-
surance Corpora¢.on from Rajkot 
(12) ]. 

i: 
"flfi"~~'fil:~,~ 

if 9 0 0 m'lf: <r.a':j" 'If- ':ifrlT 1" 

[f~T 'f.T ~~r'f <;f';;: W!i+r 'f.T 
<ff'f.' -;;l<TGn (9 "') ] 

"flfi" ~ 'lfrl";.r ~"f ~ w-nf, 
~ '1fT &f!T 'f.' 9 ~ 'f.< RllT 
1IIllt I" 

[;;rrm lfi"l ~ 'tm ~ if 
~ (9~)] 

Dr. M. S. ~7 (Nagpur): I beg to 
move: 

''That the demand under the 
head Other Revenue Expenditure 
of the Ministry of Finance be re-
duced by Rs. 100." 

[The problem of declaring bonus to 
the policy holders of the Life In-
surance Companies under two dif-
ferent schemes-provisional and 
final (18)]. 

''That the demand under the 
head Ministry of FinanCe be re-
duced by Rs. 100." 

[Lumpsum provision for city com-
pensatory and house rent allow-
ances as a result of re-classification 
Of cities (19)]. 

8hri Sivamurthi Swamy: beg 
to move: 

"That the demand under the 
head Ministry of Finance be re-
duced by Rs. 100." 

[Need for change in the policy of in-
.. direct taxation on essential provi-

sions of life (28)]. 

''That the demand under the 
head Ministry of FinanCe be re-
duced by Rs. 100" 

[Increase in budget provision for non-
productive and admin.is,rative pur-
poses (29)]. 

"That the demand under the 
head Ministry of Finance be re-
duced by Rs. 100" 

rNeed for allocation of more than 50 
per cent. of total budget provision 
fOT nation building activities (30)]. 

"That the demand under the 
head Ministry of Finance be re-· 
duced by Rs. 100." 
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[Need for removal 01 indirect taxes 
on yarn, cloth sugar, kerosene oil 
and other necessarjes of life (31)]. 

'That the demand under the 
head Ministry of FinanCe be re-
duced by B.s. 100." 

[N eed for sufficient provision for loans 
to agricultural people (32)]. 

"That the demand under the 
head Ministry of Finance be ra-
duced by B.s. 100." 

[Need tor change in budget policll to 
provide mOTe ClmOtLnt for develop-
ment plans for agriculture and viZ-
Iage econarnu (33)]. 

Mr. Deputy-Speaker: These Cut 
Motions are now before the House. 

-n f~J~ roq1: ~vm ~~, 
~~fiwmrif;~~~ 

~ if; "9'f ~ !lh' m ;;rffi ~ I if wf.r 
'f>C-~ 'li'T ern m ~ w ~T¥ ~ 
~itwf.r~f~~~ 
~ I 

~ <l'f> ~t l!"'Ii' ij; mtm'JT ~ 
'Ift~ if; <ITt it ~f ~"f 
QTsrT, ~ <l'f> ~t ¥'" if; mtm'JT 
'''-If'fJ ~ ~ 'fiT ~ ~~, 
~ <l'f> ~'T ~l'f q'mrq' it ~ <IT 

~"{'fiT~~ ~l'fTI~ 
~"{ if mo:r ~lT O!f!l' 'fiT ~ ~ ~X'( 
~ 'q<i 'V ~ '1", ')'if ~ crffi ~ iii 
w1ltr wf.r hr ~ ~T'1'T 0 'fiT ffi<r 
~~ ~ ~ I if: m<1 -;;f; ;;r;R: ern f'li'<rr ;;rnrr 
~, ::rf'fii Q;'fm;r rn ~ ~ ~ iI'rn' 
'fiT <51'1i' wmrr <1'lI ~ ~ f<r. ~ 
<T"{ it 'tm'-forf<;s1T Q;fiR:fifir;;r J;ffi 
~~ ~ '1<: f'li'iRT ~;f f~ ;;r]'ClT 

~ I if{~it"~;r;;rc~'A'''iq;, '1t\~­

q" J;ffi "~ ;r;;rc ~ iiq:;, 'I t q-
\¥" 'li'r l1fu<rt ~, f~ '¥ ~ 
~ ~ ~ ~ ij; 'fC<'f 'IT <liT 'iT 

J;ffi f;;r;r it ~ ~T mm ij; ;r;;rc 'li'r 1f'lT-

~ f'li'!IT lflIT ~ I ~ ~ f<r. w 
m<'f ij; ;r;;rc ij; <rr't it fuRf 'I>': ~; ~ 

~"W ~ij; mlf.t 'fTff ~ W ~ 
~ I ~ sr<r.r< 'lir fW'it ~ ~ "W <I'm <fiT 

oT<!; ~ <1'lI ~ ~ f'li ~ wf.r 
ifOI'C it ~ ij; ~ Q;ifi 'fill{ 'IT, ~ Q;ifi !lh' 
'IT, f'IiCRT ~ '!iT ~ ~ I if ~ 'IT ~ 
<rC!T ~ f'li ~-f.rm'q Q;f'lGflfihr ~ 
~ ~ 'IT ;;it ~~" f'Pn' 
;;rrcrr ~, ~ ~ ~ i~(14&ie;~ 

~'fil",lf'l'fi ~ ~ 'IT'r.f ij; ~ 

mcrr ~ W <rrtft ~ Q;ilr'lr'1~,a~ 
~ 'fA-srnfw.r ~ it f<1'1l; ~ 
f'Pn' ;;rrcrr ~ I 

'1t\~-q it ~ ¥" ~¥c;o $ 
Wit 'fiT ifOI'C ~ ~ ~ f.rm'q, 

~ ~ ~ <!f'1'fmr ij; f<1'1l; 
~ ~xt. ¥ ~ iff un I!fT I 

~ ij; <n+r 'IT, f~ ij; <n+r 'IT, 

~ cIT< 'IT ~ 'ffr '3'iI<f rn 'fr 
<n+r 'IT mG' t<m eft ~ ~ ~'A' 
f;;m;rr ¥" ml1' m'l'!iT ~m ~ '3<f'fiT ~¥ 

4""<ii?; Qf mG' m f,;f~~ Q;U:S ~ 

~rmr'IT~n~ I 

if~~Tit~r.r~~ 

~, f"lCf'ifr ClTifiCI' ~ it ~, mU crT'f;Q 
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<'riff ~ mq' ~ ~"'r<'f <WIT ~(ff ~ f<F 
'lr'1' '1''it~ qT3!" i:\' ;n'r~r <l~T ;m;; 
f~j'l;g.r il: 'l\'rlfl qT lit 'l\'{ I ,~il: 

Roll If 'l\'m '1'<, ~1fT'f if! ~ 'l\'T'fT qT 

1f'ilrn qT'1! i:\' ",-ro:r .r~r Ofif (f'f) ~I't 

"lI' f ;;ff 'l\'{lf (fif (f'f) if (f1 'f~ t"frf'rr 

'l\r Cf'f! ~r'T]. if ~~ 'l\'r Cffrt'r ~"if "om 
~'I"! {Hr, if f~nrif! 'Ii'::t ~lT 'I''f! 

~lfm OfrrrT I '3'ij' ~, it 'f~ '1''1"::: ifR-

1frfil!~ lir f~'li ~~fl:rf.H{.wr il: <>in: 
_f f'filt Ofi"if 'iTiTf 'I''f! ~l 'Ii\!"Trltrrr I 

'1 n ~-~ ¥ ~ 'fr "1'if f'l\''ff 'i'n 
t, ~i ofi m'l ~ I ~~ ~i< +rl ~ 
.if i\"~ T F:fI'F5-f if; ~'fl '1':, if;~ it 
~'I'fu>f it ~>if '1<: li;f f'li"Zrf orf '<P' 
~ I ~'l'ij; f<'fll; il:""' ~ ~ c; .!l. 'li':T~ ~l 
"« lTit it 1fT'll 'l c; m! if; ~ 'fiIif1 il: 
f~ ~1 'i'f! 'l\'T <liT lf1fT ~ I ~¥ qTif! 
i:\' ~ Q''fr 'F'f ~1 'fIT 'l t; m~ trt "'J[ 
'Tl'T I '4:':1' ~ i:\' 'WT<: m'l 'it,'fiT ;:fi ~ft 
'1'iTll 'it"\" ~lTT, f'f"l ~ ~ ~ 
~ ~ OfT ~~7'TT, f'f"l ~ ~ 
~ <¢t i'itr '?om OfT ~, f'f"l iJ"'J[ i:\' 
~~ 'lfr 'f~T'fT f~r OfT ~ ? m'T 'P:1'1' 
"I'f'lT i:\' tRT if; ~ if .rm q.fi ~:' 'l\'T 
~1 ~ ~i< '4:'9' 1:!N1< qT 'l\'T ~fr ~ f'l\' 
m'T '!Tii" 'fiT 'f~T'fT 't-fr "fI"? ~, 1J:?'fi ~ 
f~t:'l":fii?: 'fi'VIT "fnft ~, mf4To ~ i:\' 
'F" 'l\'i :j$fl ~ ~?r ~ ~~ or'r 
<r.rll m'T;;7 ~ ~ ~'f 'Jl{1 ~fcciT ?; :j"f,! Q'r 
1;fI"~ ~ I ;m;; forrFsl' ~: rom ~ f~ 
"iT" Q'f iFi 'l\'ll rn lflt ~ I 

m Form ~¢'~ ~ 'flff? 
~~-q: f'l\'(f.fr ~ ~ "iT mm ~ $ 
f1f;~ ~ $ ~ mfif<:r!!ff"f 'f>1it OfT 

~: t I ft",q'~ ~ifT'Il'-4't~~ 

~ ~ mf~ ~ !WmT "f'T ~~ f'l\' 
w~ ;mn fu"TrBt~ '1<: "''IT !f;'Il' 

~.:rr ~~:t it ~ if! ~~ it f'l\',-;;r m 
.riF(ii ~ I ~lm;;, ~~iti!" if! ~ 
'l\'Tlr, Il;~~'il":, ~f~'q',.~ f'l\'(f~ @ 
'l\'J1l w~ ~;'T·m m) ~ I !!ff"f mn 'fit 
(f~ f;;<rr it 'l'a'i <:~ ~ 1'l\' rorrf.ttt i# 
ifill' '1<:, ~ 'fit 3i'itr '3'5T:t if! ifT'Il' ~, 
m'1' h~~'f 'I'~ ~~ ~, <'TTiff ~ ~"m 
~ aIT~ .or~ff Ojj <:~ ~ ~'l\"f ~ if 
'l'Rf it<ft if@ ~ I '*'" ~'f'i 'l;fi'l 'Ii': ~ 
f ~ f~~i!" ~ forQ; 'ill'im ;;~ 'Ii': 
<:H I Ojif (f .p 'l;fi'l >iTsf~ 'l\'M ~ for ~ 
~im' '9 f ;;~ m:iT, (f~ ~iF f'l\'qr ;ft 
~ffiI ~ ~i'l ~'1'{ <orffi ill qrf'ljf ~ ~ 
'1ft ~9' ;;@ 'Ii': ;r~iT 'l;f~ <orR 
'l\'Tlr<lTif ;;@ ~ Ofr mr I 

~~-lf.(~~, ~~nfl{'f) ';<'~ mmf 
;rfqfmr 'flir ~:--

'This head accommodates ex-
pendi ure (including grants-in-
aid) on the various nation build-
ing economic and social services, 
such as Forests, Ports and Pilot-
age M~rcantile Marine, Light-
hoJses and Lightships, Sci'entific 
Departments, Education, Medical, 
Public Health, Agriculture, Rural 
Development, Animal Husbandry, 
Co-operation, Industries, Aviation, 
Broadcasting Labour and Employ-
ment Community Development 
Proi~cts and National Extension 
Service inc! uding Local Develop-
ment Works, Multi-purpose 
River Schemes, Electricity, grants 
to social wel'Lare organisations, 
welfar .. of b1ckward c1a'Sses, assis-
tance for scarcity affected areas 
and for natural calamities, rehabi-
litalion of displaC'ed persons, wel-
fare of scheduled tribes and deve-
lopment of scheduled areas, eco-
nomic rehabili' ation at Tribal 
Areas in Assam, and Industrial 
Rousin&. 
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The trend of expendit\lI'i: on 
Nation Building-Economic and 
Sodal Services since 1956-57 is as 
shown in this Table." 
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"At the appointed time in the 
morning the Ministers arrived. 
They were received by the lady 
members of Gandhiji's entourage 
with garlads of handspun yarn. 
T'ne message which G~ndhiji had 
written out for them in the morn-
ing. it being Monday his day of 
weekly silence, was read out to 
them. It was his 'instrwmmt of 
instructiom'. Brief to the point 
of b::lldness, it ran thus: 

"You have been in my 
thoughts since the prayer. Abo-

lish the Salt Tax". 
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8hri Karuthiruman: Mr. Depu!y-
8pe ,kef S,r in supporting the De-
In""Lis for Grants relating to the 
M Ilis ry of Finance, I congratul:lte the 
hod. Mmister, Shri T. T. Krishnama-
chari, for having come forward with 
very good tax proposals. This port-
folio, Sir. is n~w in the best hands. 
Even in the event Of a world govern-
ment, he is the fit person to be the 
world Finance Minister. .I congratu-
late him for being the best to handle 
this portfolio. 

Sir, as mY hon. friend, 8hri Morarka, 
mentione:l the other day in one of his 
speeches. there is tax all round: if 
I save there is wealth t ax, if give 
t-'leI" is gift tax, if I spend tI1tre is 
expenditure tax, if I earn there is 
income-tax and if I die there i3 
death tax. In spite of all these taxes, 
We are prepar'''d to pay the tax wil-
lingly and happily provided every 
naya paisa collected through the taxes 
is put '0 the best use with the least 
wastage. The Government should see 
to the best utilisatiOn at the money 
collected through theSe taxes for 'he 
good of the nation and the people. 
They should not waste any money. 

Tax evasion is a thing which should 
be taken note of seriously. At least 
25 per rent of the new taxes could 
haVe been avoided if there had been 
no tax evasion .. Only the innocent 
people suffer. Ever so many charges 
are brought against innocent people, 
,bu' those who actually evade do it in 
a nice way and get away as ger.tle-
men. The Government should see that 
tax evasioo is stopped once for all 
They should put an eIld to tax evasion. 
I hope 8hri T. T. Krishnamachari will 
be successful in seeing to it that there 
is no tax evasion in this country. 

I will now confine my remarks only 
to planning and agriculture. In spite 
Of our three Fi"", Year Plans, in spite 
of spending several crores 01 rupees 
up till now WEI have not achieved 
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the target set for production in food-
grains. Wha~. is it due to? It is be-
cauS/e th >re is something wrong some-
where. The members of the Plan-
ning Commission with all due respect 
to them, I must say, have not realised 
where they have gon" wrong. 

They talk about the es'abUshment 
of a socialist pattern of society. They 
have fixed a ceili'ng on· land. They 
have fixed a ceiling of Rs. 3 600 gross 
income from land. While the mem-
bers O'f the Planning Commission 
themselves get a salary of about Rs. 
40,000 per annum, is it justifiable to 
fix only Rs. 3,600 In the rural sector. 
When people get lis. 40 000 and Rs. 
30,000 as emoluments, they fix a ceil-
ing of Rs. 3,600 for the rural sec-
tor. That is why there is no parity 
between the urban sector and the 
rural seclor. It is because the rural 
sector is not properly represented 
here, there is no agricultural lobby 
here. They can do anything and the' 
rural sector people simply obey. The' 
members of he Planning Commission 
even fix the prices for food grains to 
the producers. The Communist Mem-
bers say here that the prices are rising, 
!.he prices of 'commodities are going 
lip. May I quote from the book re-
lently writ'en by Shri C. Subraman-
iam. In that book he says that in 
Hussia cne seer 0'[ tomato is selling 
for Rs. '.0 one seer of cucumber for 
B.s. 28 alld one dozen of ';ggs for ns. 
25. In }lmeriea for an ordinary mpal 
people have to pay two to three dol-
lars. In India for one rupee we can 
get a gor d meal. It may not be a meal 
in Ash o} a Hotel Or some other big 
hotel; but an ordin,ry man can have 
a good sluare meal for a rupee. 

But th "." 10 nu incentive for the 
agriculturists. They only show lip 
sympath!'. Everybody shows lip sym-
pathy to the agriculturists. But what 
practica1 step has been taken to im-
prove tt e lot of the agricu]turi.'t.? 
As far as the i!ldustrial sector is con-
cerned. h,o boen !!rowing. Cities 
are going up like anything. They have 
built mu1ti-~toreved buildings. There 
is no ceiling on urban income. A man 

can own hundred houses and earu 
one lakh of rupees. When they say 
that there should be a ceiling on the 
income of the poor agriculturists ill 
the rural sector, is it not proper lhat 
they should fix a ceiling on the urban 
income also? Th'<:l'e is di3pari'Ly III 
everything. It is high time that ti!CY 
realised it. They simply say that they 
will do this and they wIll do ti·at. 
But they do not do anything because 
they think 'hat if they satIsfy t~e 
urban people who are politically con-
scious, it is enough. They should rea-
lise that agrIculture is the backbone 
of the country's economy. If that is 
neglected the nation will have to 
suffer. But tnelr pOlicies are ,mch 
that they give benefit to the urb.!n 
pEople, the rich people and not to tbe 
people in he agrlcultural sector. 

For agricultural sector, they say 
they have spent Rs. 150 crores, for 
Bhakra Nangal project. They have 
spent Rs. 170 crores, There is a 
cement industry growing; it gives em-
ployment opportunities to the lab-
ourers. Only 10 per cent of the capi-
tal expenditure will go to the benefit 
or the agriculturists, If they do not 
spend so much on Bhakra-Nangal 
Project, what would have happen-
ed to the Cement Industry; what 
would haVe happened to the engineers 
md so on? 

They should see that they establish 
~n Agricultural University for each 
State. Ther~ should be education for 
the People who wish to take up to 
agriculture. Sir, ,I am a farmer of 
this country who lives on agriculture 
and I do not have more than 
25 acres for the entire family, 
After my graduation, I had to 1(0 to 
agriculture. I advised mY son not to 
take to agriculture. It is better to be 
a labourer in a mill than to be an 
agriculturist. There is nO parit" at 
all even after the land ceiling. The 
maximum has been reduced to the 
level of an Upper Division Clerk in 
the Secretariat. Our poor peasants 
are reduced to the position of the poor 
chaprasi. in the Secretariat. 
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An hon. Member: Worse than a 

~.haprasi! 

Shri Karuthiruman: I Sand cor-
.-ected. They are reduced to a posi-
tion worse than that Of chaprasia. 
This is the situation. The Planning 
Commission members do not know the 
A, B, C, D of agriculture at all. They 
do not own a single acre of land. Are 
they to dictate to Us when they really 
do not know what an . agriculture 
means? 

Now I come to rise in prices. What 
is the rise in prices? What was the 
budget proposal in 19401 It was only 
Rs. 150 crores or so. Now it is Rs. 2000 
crores. The tax-paying capacity has 
been increased ten to fifteen times. 
What was the price of the foodgrains 
in 19401 Now has it been increased 
by 20 times? What is the purchasing 
power? That also has been increased 1 
Of course in certain sectors, there 
is a sufIe~ing. It is the duty of the 
Government to see that they subsi-
dise for the foodgrains. They have 
not taken into consideration the cost 
of cultivation at all. It has increased 
by ten times. It has been repeatedly 
mentioned th~t the industrial sector 
top most priority should be given. Of 
the total generation of electricity, 60 
per cent is given to the industrial sec-
tor while only 30 per cent is given to 
agricultural sector. Industrial sector 
pws 4 nP. per unit for the electricity 
consumption while the agricultural 
sector paYs 8 nP. per unit. 

Shri Ranea: They pay 14 nP. per 
unit. 

Shrl Karuthlruman: The hon. Fin-
ance Min'ster said that the electricity 
for rural sector was subsid:sed. In 
spite of the subsidies having been 
given to the agricultural sector, we 
have not yet achieved the target. 

,What is it due to? Unless and until 
you give a fair price--a remunerative 
prlce--for the poor peasants, we are 

not going to achieve the target of pro-
duction of foodgrains. Have they com_ 
pared these things or referred the 
matter to the Government Agricul-
tural Farming Institutes? The Plan-
ning Commission say that the cost of 
production of rice to a peasant is Rs. 
18 per maund. Production of food-
grains cannot be improved upon with 
thisRs. 16 per maund Of rice. They 
also say that they have increased it 
now by about Rs. 2. With this Rs. 2 in-
crease they say they can achieve the 
target. What is this Rs. 2 for? They 
have given this Rs. 2 profit for the trad.. 
ers. The price policy of this Govern-
ment is neither consumer-oriented nor 
producer-oriented but it is trader-ori-
ented! They are afraid of the traders 
becaUSe they threaten that they will 
s;;rike. rrhe.y want to adjust these 
things. When they say that they have 
increased the price by Rs Z they think 
that they will purchase from the pro-
ducers. If that is the case, why don't 
you categQTically say that this is the 
price for the producers! When the 
Planning Commission fixes the ceil-
ings, they have to see that proper 
price is given to the producers. But, 
it is not so. Take for example Rs. 
3,600 per annum as the maximum ceil-
ing for a farmer. while the Planning 
Commission members get with their 
salaries and emoluments Rs. 30.000 per 
annum. They can even send them 
to foreign countries. But what can 
poor peOPle do? I am a father of six 
children. How can I educate my 
sons? It is necessary that they should 
fix a ceiling On agricultural income. 
But they should see that the poor 
peasants' sons are given free educa-
tion throughout from the beginning to 
the end. 

8brl Ranra: But they won't do. 

Shrl KanlthlrumaD: They 3hould 
plan well I am prepared to accept 
the ceiling of even Rs. 1,000 on agri-
cultural income. But they should see, 
that after fixation of the ceilin~ of in-
eome In the agricultural sector, an 
people irrespective of rich or the poor 
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mould be given free education, free 
boarding and 10dgiIli, etc. Let them 
tax the urban people and let them. 
gIve the tax for the benefit of the pea-
sants. Here they say that they have 
taxed the urban people. On the in-
dustrial sector, do they make a prCl-' 
fit of Rs. 3,000 after deducting all these 
taxes? They are changing the models . 
of the cars every year. We see with 
our own eyes highly placed people en-
joing all these things but,:!""t, We have 
not put a ceiling on urban people in 
planning. There should be parity in 
all these things. It is high time that 
we plan in such a way that there is 
no difference between the agricultural 
sector and the industrial sector. We 
should see that in a socialistic pattern 
Of society everybody should be given 
equal opportunities in the matter of 
education etc. Even the great poet 
'Kambar' had said the following and I 
quote: 

"ELlarum ELla perun chet"atI& 
eithadate. 

niarnm nlai Udaillaram IIIai." 

Everybody should be given equal ep-
portunities and everybody should be 
educated and should be given full 
scope in this regard. With these Plana 
We shall improve the country. The 
Finance Minister is a very able man. 
It should be categorically made clear 
as to what price is to be given to the 
poor ?/!riculturists. The Planning 
Commission say that there is an open 
market price; there is a controlled 
price; there is a procurement price 
and there is a price support for the 
foodgrains. They haVe given the full 
Price for development of animal hus-
bandry, poultrv farming etc, for Com_ 
munity Development, such and such 
funds should be given. I would sub-
mit in this connection that there is 
waste going on in the Community 
Development. We have given employ-
ment opportunities for some people. 
It is a good thing that these people 
are enjoying the employment oppor-
tunities thereby malting the rural 

people's life more expensive and more 
discontented. Here we should 8ee 
that we utilise the tax payers' money 
to the best possible manner. We shOUld 
see that there is a parity in every sec-
tor of life. Technical and other edu-
cation should be given to all the 
people. What haVe you done fOr the 
educated agricultural people who 
have taken to agriculture? They 
should be given all facilities such as 
providing of tractors, supplying of 
fertilisers etC. Fertiliser priCe should 
go down. We are prepared to pay the 
priCe for that provided we are given 
a fair price for the produce. Unless 
and until you give Rs. 15 per maund 
of paddy, it is impossible to achieve 
the target in the foodgra\ns produc-
tion. Peasantry is the pride of this 
country. Hence we should develop 
the growth of peasantry rather than 
destrOy it. As far as this is concern-
ed, the Planning Commission should 
lee that for the betterment of the 
peasantry, they evolve the best poli-
dell. 

Mr. Deputy Speaker: <;hri R. C. 
Mallick.-Not here. Shri P. G. Sen. 

Shrl P. G. Sen (Purnea): Mr. De-
puty Speaker, Sir, I am glad that you 
have fOund time to call me. Sufficient 
emphasis has been given here times 
without number to the agricultural 
sector. There is no doubt that it is 
of the utmost importance so far as 
our rural economy is concerned. What 
has government done in this regard in 
ao far as schemes and other things are 
concerned! My predecessor has said 
that this sector has not been touched 
as it ought to have been done. From 
what I could gather from him it 
aeems to me that industry has become 
a burden upon the agriculture. It may 
be argued as to why is it so. I find 
that the agricultural people have rp-
mained almost the same while an 
others have gone up. A radio, a watch 
and a cycle he must purchas~ lis he 
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has to come up to the standards of 
,;time, no doubt. These and other thing's 
are being manufactured here. conai-
derable progress has been made in 
regard to steel and fuel and they are 
to be congratulated. 

.14 hrs 
There is a drainaie, an outlet for 

. their incomes; but there is no fillini 
of their pockets. We also stressed 

. upon this point that there is no indus-
try, so far as I know, for agricul-
tural implements. So far as plannini 
is concerned, my point is that though 
-our Home Minister now, who was the 
.Planning Minister then, is succesful 
'in sending a cycle to the villages, he 
has not been able to eive the improv-
·ed implements of agriculture to the 
villageri. Even in regard to tractors, 

·our hon. friend, Shri Pant, was tell-
ing us that in Ceylon the cost comes to 
.Rs. 9,000 and here it is Rs. 17,000. 

So, from whatever angle We direct 
,our vision, we find that these things 
are goin&, out of our reach. Then, 
when we cast our eyes towards our 
'States, so far as the Plan is concern-
~, whether it is industry, agriculture, 
irrigation, power, panchayati raj or 
-community development, we find a 
very said figure at the lower levels. 
When the plans are put before US they 
are all right, in actual Implementation 
we find they remain only on paper. 
"The other day we had a conference on 
Tural electrification which was con-
vened by Dr. K. L. Rao. Hon. Mem-
bera of Parliament were there. There 
I found our hon. Minister of Irriga-
tion and Power, Bihar saying that he 
bas been able to create a huge amount 
()f power a giant but he has no means 
for an outlet, that Is, he cannot reach 
this power, to the homes. If this has 
to be the trend of our planning, 
everythin~ becomes null and void at 
the bottom. You are successful In 
generatin~ power. In Baraunl you 
have been able to generate power; but 
then there is shortage of equipment, 
transformers and other thin/!"!!, and the 
power cannot be given to the homes. 
We find. the wirin~ Is !!"olne: fhrou!!"h 
the vil1ll~es but it I. said that there 
Is shortage of transformers. 'nlIs is 

the pitiable plight in which we find 
ourselves, though much can be said 
about performance and achievements. 

We find certain roads are there; 
buses ply on them and the villagers 
who were long' accustomed to walking 
to the courts can now avail of the 
buses for going to the courts. That 
much is there; but then their pockets 
are being touched. Again that is why 
the court affairs and litigation have 
become a costly affair. At least Rs. 4 
to Rs. 5 it costs them to and fro. If 
a day is gone, Rs. 5 are gone out of 
his pocket. Jf the'" case is adjourned 
for that day, Rs. 5 plus the pleader's 
fees and everything is gone. So, I 
find that the day-to-day life of this 
section Of the people is becoming mis-
erable. That is what I want to em-
phasise 

I come from a very backward dis-
trict, the District of Purnea in Bihar. 
Bihar itself is a backward province 
and Purnea has been declared to be 
backward by the Government. In 
1955-56 a plant for a co-operative 
sugar mill was given to Bihar and that 
was in my constituency at Banmanki 
But then, up tm now I do not know 
what il going to happen. Nothing 
has come out. I learn that they have 
acquired the land and they want to 
purchase the plant. But I do not 
know what happened thereafter. It is 
said an expert committee went there. 
Some remarks and notes were circu-
lated to the effect that this area would 
not be able to produce sugarcane; the 
expert committee went there, probed 
into it and gave a report that there is 
sugarcane cultivatiOn there existing to 
the tune of 4,000 to 5,000 maunds. I 
again hear that there are two opinions 
--one saying that it is 4,000 maunds 
and another sayin.g that it is 5,000 
maunds, Or it is 3,000 maunds and 
lI,OOO maunds. But what does it mat-
ter? There was a mil! there in 
Purnea. That mill was being fed 
with sugarcane bv the local people. 
Now the mill Is not there. ThAt mill 
belone:ed to tho Darbhan!!a Maharaja 
an-i Jessop and Companv; most 01"0-
bably, they were co-sharers. Then, 
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that mill was sold and, naturally, 
people switched over to jute and other 
crops because they could not sell their 
sugarcane to the mill. So, why this 
suspicion that that area will not be 
able to produce sufficient amount of 
sugarcane for that mill? For that we 
can take a guarantee that this will be 
done. Even the expert committee 
says that sugarcane will be available 
and at present we have 5,000 maunds 
of sugarcane planted there. So, like 
this even the co-operative sugar mill 
is hanging in the balance. 

In respect of agriculture I have al-
ready said. I find that the allocation 
from the Centre to the States is very 
meagre. The States' finances are at 
a saturation point. They have tapped 
all their resources. As I have already 
told you, the han. Minister of Irriga-
tion and Power was here. The main 
purport of his presence. what I could 
gauge, Was that the Centre should 
come to his assistance only because he 
has generated a huge amount of power. 
So, in respect of agriculture and 
power there is shortage. For 1964-65 
the demand is Rs. 26 crores. There is 
shortage Of funds which the State 
cannot make up. In major. minor 
and medium irrigation and in. com-
munity development and co-operation 
the same thing happens. Community 
development and co-operation is doing 
practically nothing. They have come 
to a standstill because there is no al-
location of funds. What are they to 
do? So far as the industries are con-
cerned, the same thing Is ther.,. 
Transport and communications are 
also complaining that they are out of 
funds. There is paucity there. Even 
In regard to education I found Shri 
Chagla saying that the Central fund 
for educatiOn was made available to 
them but the States' fund. were not 
made available and that portion of the 
money could not be paid. So, what-
ever 'is being thought out and well 
planned, SO far as implementation Is 
concerned, I ftnd, falls short of the 
actual amount required for achieving 
the Plan targets. The States' re-

source, haVe been stressed to the hilt 
and if the Centre does not come to the 
assistance of the States, I think, the 
picture which is presented to US and 
which we find from our impressions 
of the areas where we go, is very dis-
mal. So, I would request our Fin-
ance Minister to see that all these 
pitiable affairs are removed SO far as 
these complaints of paucity of fUDds 
from the States are concerned. He is 
the custodian of Indian pockets, whe-
ther it is the States' or it is ours, 
and We look to him. So, I would re-
quest him to see that the Central assis-· 
tance to the State of Bihar is in-
creased at least to the tune to which 
the demand has been made. Other-
wise, there is no prospect Of these 
plans being implemented. 

In regard to jute, that is the only 
foreign exchange earner. My con;ti-
tuency or my district is a jute-growing 
area. The rural population, the culti-
vators, are subjected to sell their 
commodities at below the marl!;et 
price. Unless and until the transport 
facility is provided, the roads are 
developed, the cultivators will be 
getting very low rates at the hands of 
the traders. Then there are also other 
middlemen. Though the Government 
has fixed the price at Rs. 30 a maund 
--and that is exclusive of the charges 
-at the primary markets we find that 
jute is being sold at Rs. 17 or Rs. 18 
a maund. 

Then, Sir, the retting facility for the 
jute crop is of utmost importance. I 
once suggested that in the Kosi pro-
ject area, there should be facilities o~ 
retting so that the high class jute that 
is being produced in Pakistan and 
elsewhere can be l'roduced here. Th., 
retting facility is of the utmost im-
portance for jute crop and its quality. 

Lastly, I would again request the 
Finance Minister to consider the ~S<O 
of Bihar State in respect of alloea-

,tions of funds for 1964-65 in so far a5 
the implementation of the Plan is 
concerned. I would request the Fin-
ance Minister to make up the deficit. 
that. the State.is faeln,. 
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f.crcr rn if; m:a- it ~ W <ror 'fOl:: 
~ ~ '3'~ ~) :;miT ~ 1 if 
~ ~ f:r. ~ ~ ..rr <rrn' or if m 
~ f'f'l\'m 'Iil1f1 it 'fi"~i <mIT :mol' i/:1 1 
flf'fi"m-'f>'T1i for~ 1ffcr ij> ~ ~ 
'fIf¢ 1 ~ iJ'fi" 'I'T;ft iTf'Ii'fOl' 'Iil 
~~ ~ <fIfll' ..rr ipft ~ ~ 'R ft ~ 
or.{\' '<rr$dT ~ I ~'f."'f qrf'f.fd'R' ~ 'QTI:t 
~ f~;if if; ~a' it ~!lJ ~ 'fIB'iJT 
~ 1 ~i ~ 'QTI:t ~ " m1l1T'ff or.{\' ~ 
<rfFEi; ~ ~ ~ 1 ~ 'R " lffi<ff 
m rr ~:r rn if; ~ ~ 1ft 
~ 1f1~ if qrf'f<f m 1fI:1; ~ m ~ ~ 
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~ ~ I ~if'fil ~ ~ 'filll' 'iff tmf;m 
'tflW<!' ~ ~ :Jf'ffl trr ~ ~ ~~ I 
orfo/f ~ -Q:ir 'iff mq ~ ~ ;;it ~ 
~ f'l'fifro ii w: w ~ ~ ;tT 
mf~~~w'lff'lT'lflfi':~ 
~6' ~, :Jif~ ~ ~ ~mq ~ 
em; ~ ~ ~ 00 ii, Ii~ ~ 
00 ii ifTfIf :J'If~ ~ ~ ~ I 

;;r;r ~n- ~ .q. m ~f <:fl 'filll' ~T 
~ 'fl'f~ fQ~m m<: 1!~~ "'?1' 
'Ii': 'U'Uf f~ ;;rm: I ~o/f 1!~ ~ 
~ ~ m'f ~ ~TI ~ f~ m'f l1T 
w;ff of; ~T or f~ ~ ~.;;it na~fi 

~~ii'~e: ~ffl"~<:of;Jt~­
If<IT'IiT ~ 'fi\l''Ii': :J~~ f'f'<J;1l '" 
~ n: l!')cr ~r WTlff ii ~ ~ ~1 I ~ 

ill' ~ tR ~ f'l'lflf ~ I it 1't~ ~ 
~t ~ ~ ~ f~ ~m irn if fmli 
;fir ~fr<: ~<:f ~~ l!~ 
~ 'l;f1<: n- ~i;fi i51:ffi'1'n 'n: ~fro ~ 
<:flIT ~if l1i' ~ I ~ ~ irn ii ~ 
~'Ift~~,~m~~1 
~ii<:f'fl'~~if~'l'~ 
~~'l;f<I'm'if<i-1~ I~ 
~ mil" llm ~ ii 'li:\~ .{~ lT~ if{r <ron 
I5IT'lT ~ I l!~ CflfT Cf11T11 ~1 ~ 
~~ ~, ~ ~ morn ii ~ ~ ~ I it 
iff" "f10f f~ ~i m ~ift ~ ~ 
't f~~ $ ~ Il"f 'd\<: fm 
~ ~ mif'f <rrii ~ <ff'q 'lio mr ~ 
~ ~ ~ ~'li"~1rnT "'1 'fi";r 'i~ I If'lTU 
!I.f f~ ~ ~ I ~,,;;; prro ~ 
iJ ~ !Iq 'flIT ~, ~~ l!ii' ~iff "if(~ I 
~ ~ ~ !Iq ~ ~ f'" 'iIml' 
1fi<IT ..rr mm if ~'f <mIT ~ o'lf~ 

m..rr ~ ~ ~ ~ ~ "i ~ fm 
"'T11 ~ ~;, f,~ If;jf~ >r.T l1:'r. fm 
!II{ 'lfl mif'f <mIT l1:T I ~i wf.i ~ 
'iIml' mm ~ ~ if~ Jffifi1T, ~ 

iii f'l'fifurif "'T ~ if~ lWMT, ~..rr 

~<TI ~ if~ lfIifaT, ~~ mm 
n: ~ fm 'QT!Ii+f1JT "'1 !If'f.f n: ~ 
~ ~ lWMT, ~ .~ fm fif'mf'r 
n: ~ ~ "'1 !If'f.f n: ~ mIl"l'<rTl: 
~T mif<TI :Ji!r m ..rr ~ ii ~i'r 'fil 
~ m~ ~ ~ I if Cf11T11 <mf iti'r 
~ ~ ~ f'" lir'JfifT "'1 ~ 
rn ~ ft;rit ~~ ~ '1ft m 
~~~I 

~ !If'f.f Iffif ~~!l ii !l ~1'JfifT 

mli"tf "') ~'" ~1 <mf 'fi\l'iff 'mCIT ~ I 

~~~~~~t ~ n:~T~ 
1l't<: cft;r cft;r 1fl<;r ~ ;;rr 'Ii': .nm '!it 
qr;ft if.t ~ foro: "TRT ~ ~ I 1'ti!r 
~~~n:m~ I "",iJ"", 
1'ti!r 'if) ~ ~1; ~, ~ riel'lT 
~ ~ 'fR ~ qr;ft ~ ~ ~ 
'Ii': ~r;;rm: I ~ if.r ~ qr;ft ~ W<mT 
~ ~, ~ Ii i'3I'iff 'fiff If.?: if.t 'f.T 'IT'ft 
<il '3'ffl$'~ f~ ;;rrif[ '<rTf~ I 

~<'f ~, u~, ~<:r, 

'i'f, ~, 'fi"~, ~, ~ 
~ ~ ~ Q;~ ~ 7,1 '1'm it f'Pfi't 
Glii [~ ~ I ~if <n:<T ... 1 if f~{ ~ W<mT 
lfr ifif ~ ~. ~ 'f.T 1<'1i'i'i m J:I'fIl": 

~1 GlTIl"f 'fi<m ~ I it f~ 'f.'m ~ 
f'" Q;~ 'f~ <mr erii if '%t orr.; ~ f<nmif 
<iGI':~ ~~ ~, 'l;fR ;;r.;~ lift n: ~~ 
'!'U 'I'm ~ ~, ~'l' 'I"'f ~ 1<.f>'r<r 
. ",) ~ m ~ ~ 'Ii': iT Gffift 
"f,fQ-Il I f~ '1ft m ~'f'rn 
i1fWIT ~:.;r 'ilfi:,-Il I 

Dr. L. M. Slnghvi (Jadhpur): In 
the short time at my disposal I pro-
pose to deal only with a few problems 
concerning the functioning of the 
Ministry of Finance ~nd the opera-
tion of planning in our country. 

In the first place. I should like to 
congratulate the hon. Minister for the 
two statements that ~e has laid on 
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the Table of the House only this after-
noon, They give us an earnest of the 
Government's effort to secure better 
utilisation of foreign assistance made 
available to this country and also 
give us an indication that Govern-
ment are willing and determined to 
make a sincere effort at pursuing the 
problem of monopolies which is al-
leged to exist in Our country, 

I should like to draw the attention 
of the House to a pivotal observation 
made in the report of the Committee 
On utilisation of External Assistance, 
1964, In concluding their report, the 
committee made an observation, which 
I think is of central importance. The 
committee have said: 

"We would like to stress that 
improved aid utilisation depends 
not only on streamlining the pro-
cedures but on raising the level of 
efficiency of plan implementa-
tion." 

I am happy that in the statement laid 
On the Table of the House this after-
noon, Government have indicated that 
they have accepted most of the recom-
mendations made by the Excise Re-
organisation Committee, and those re-
commendations which have not been 
accepted are being noted by Govern-
ment, and Government have indicat-
ed that they wauld be studying them 
further. However, as the report has 
itself said in its conclusion it is not 
.only by streamlining the existing 
procedures of utilising external assis-
tances but also by securing more effi-
cient and better implementation of the 
Plan that the utilisation of exter-
nal assistance could really be improv-
ed. 

It is in this respect that I would like 
the hon. Minister to tell us how he 
hopes to secure better utilisation of 
external assistance by securmg a more 
efficient and better implementation of 
the plans. It seems there is not 
enough co·ordination between the 
Planning Commission and the various 
departments of Government. It seems 
:'hat the Planning Commission. which 

has grown into a sort of parallel gov-
ernment organisation. has not been 
able to forge links of integrated work-

. ing with the Government and that it 
is in this deficiency that our plans 
have suffered in their implementation. 
If there is anything of real importance 
to this country. it is the proPer and 
speedy implementation of the plans, 
It is, therefore. necessary that the 
hon. Minister is able to indicate to this 
House as to how he hopes to secure 
better utilisation of external assistance 
by making the implementation of our 
plans more efficient and more speedy. 

In this connection. I should also 
like to refer to some of the recom-
mendations made by the Committee 
and the approach of the Gov.ernment 
to them. One of the recommendatIOns 
is that a major cause of delay has 
been the change in the scope of pro-
jects at a late stage. Such changes 
should be avoided. To this, the Gov-
ernment have indicated that they have 
'noted' this recommendation. We 
would like to know in detail as to 
why thiS cause of delay and various 
other causes of delay such as acquisi-
tion of land, erection of townships 
etc. etc. are not taken care of well 
in advance. so that there is no delay 
in utilising external a,,;stance made 
available to our country. 

It has been indicated in respect of 
the second part of the causes of delay 
that the Government require detailed 
examination which is being undertak-
en in respect of this cause of delay 
which arises from not drawing up 
plans for acquisition of land and for 
erection of machinery. I would like 
to know why it is that the Govern-
ment have not had occasion already 
to deal with this particular aspect of 
the problem, and in what manner and 
how the Government propose to deal 
with it now. 

I shall pass on to another very im-
portant matter touched upon by the 
hon. Finance Minis.ter in a statement 
laId on the Table, in respect of the 
Monopolies Commission, I hope that 
the Monopolies Commission would be 
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an impartial, non-partisan, uncom-
mitted body. I hope that those who 
man the Commission would be able til 
study the problem without any parti-
san zeal or passion. I hope that the 
large number of officials who appear 
to have been placed on the C'lmmis-
sion would be able to steer clear of 
the predilictions of agreeing readily 
with the Government's position in 
this respect, if there is a government's 
position in this l·espect. 

I am glad that the Monopolies Com-
mission has been appolhted. But it 
would be unfair to the private sector 
in this country if the Commission is 
not able to proceed in an atmosphere 
of non-partisanship and if it is not 
able to attempt a really scholarly 
analysis of the problem of monopolies, 
if they do exist, and in what form 
they do exist. 

I would like to refer to another im· 
portant part of the Finance Minister's 
functions, that is in respect of excise 
organisation. I have had occasion 
earlier also to refer to certain ano-
malies in respect of our excise organi-
sation. I know that the hon. Finance 
Minister is an erudite scholar of Jllllt-
ters financial, and he certainly knows 
the various ramifications, administra-
tive, constitutional and financial, of 
the existing structure of excise organi-
sation in our country. But I should 
lik .. to draw attention to a statement 
found in paragraph 23 of the Report 
of the Central Excise Reorganisation 
Committe!! wherein it is stated: 

"It has been contended that the 
practical application of section 4 
of the Act relating to levy of 
duties ad valorem as it is now 
framed is itseU repugnant to the 
Constitution. Though Central 
Excise is a duty levied On goods 
produced and manufactured, as-
sessment is based On value at the 
time of sale. This by itself, and 
more SO when collection is made 
at the point of sale, makes the 
levy a disguised form of sales tax 
which is essentially within the 

province of the State govern-
ments. For more reasons than 
one, we content ourselves here 
with a mere statement of the 
criticism". 

As a matter of fact, if one would 
be permitted to read between the 
lines, this statement is indicative of 
the fact that the Committee were in-
clined to concede the force of the 
contention relating to the constitution-
ality of our present excise organisa-
tion. I hope that the hon. Minist;>r 
would not consider it adequate merely 
to say that since this is a mere ob-
servation of the Committee, since the 
Committee have themselves said that 
they would content themselves mere-
ly by stating the contention raised 
before them, it is not necessary to 
deal with this aspect of the problem. 

Shr! Bar! Vishnu Kamatn. On a 
point of order. I think you will agree 
that there must be quorum in the 
House at this stage. My hon. friend, 
Dr. Singhvi, is making an interesting 
speech. 

Mr Deputy-Speaker: 'I':H bell i~ 

being rung-Now there is quorum. 

Dr. L. M. Singhvi: I was referring· 
to the constitutional aspects of our 
existing orga.nisation in the country 
and I had cited the statement found· 
in the Report of the Commission on 
Central Excise Reorganisation. 1-
would like the hon. Minister to tell' 
us whether this problem has been.. 
gone into seriously at govemment 
level, and if so, what do the Govern-
ment propose to do about it. Is it 
proposed to bring about a constitutio-
nal amendment Or is it proposed to 
bring about a far-reaching reorganisa_ 
tion of excise in the country? 

In this connection, I would like to, 
refer to a problem which is highly 
germane to this discussion. I would 
invite attentlon to some of the ob-
servations made in the Report of the· 
Excise Reorganisation Committee. 
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"As before the Taxation In-
quiry Commission. sO before us 
representations have been made 
that the Centre should levy and 
admInIster sales tax On all excis-
able goods and this should be col-
lected in the same manner as and 
along WIth central eXCIse duties. 
While the right to levy sales tax 
vests under the Constitution with 
the States. there is no bar to the 
levy and its administration being 
centralised with the consent of 
the States." 

This questIon. of course. was examIn-
ed at considerable length by the Taxa-
tion Inquiry Commission. but the 
Commission had expressed themselves 
strongly agamst centraliSIng the col-
lection of sales tax. Only this morning 
I put a question to the Finance Minister 
for which there is a written answer-
starred question 1084. The question 
was: whether there is a proposal to 
have a uniform sales tax in all the 
States of Northern Zone; whether 
there is also a proposal to remove 
sales tax and instead levy eXCIse duty; 
whether such recommendations have 
been made by the States in the Nor-
thern Zone and if so the action being 
taken by Government. The answer to 
the first part was in the afllrmative 
and it was stated that the proposal 
was before the Northern zonal coun-
eil. But the answer to the second part 
of the questIon is a bare negative. 
By second part. I refer to this portion: 

"whether there is also a propo-
sal to remove sales tax and inll-
tead levy excise duty." 

Government cannot get away merely 
by givinl: a bare negative reply to 
this question which has been assum-
ing an increasing importance in our 
own country. It is a question which 
pertains to procedures in respect of 
tax collection at the local level. 
Sales tax is a source of great harass-
ment to our traders and hinders our 
business. The States have been los-
ing large amounts of sales tax because 
of the' difficulties in procedures of 
collection and there are many points 

of leakages. It does not stand to 
reason why the Union Government in 
consultation with the vanous State 
Governments are not willing to under_ 
take a comprehensive examination of 
the possibilitv of introducing central 
excise duty in respect of sales tax. 
This is actually suggested by a scholar-
ly stUdy undertaken by the Indian 
Law Institute. It also felt that this 
wou!d perhaps be the best solution of 
the present problem Of harassment 
and tax evasion. 

I feel, Sir, that generally there i~ 

not adequate discussion of matters 
economic and financial in this House. 
It is partly because not all of us are 
interested in the complexities of fin-
ance or economics; it is partly because 
of the fact that the House as it is cons-
tituted now is too large to discuss 
these matters. It has been felt in-
creasingly that the Planning Com-
mission has been playing a role which 
is far bigger than is permissible un-
der a system of parliamentary demo-
cracy. I make bold to make a sugges-
tion here that we should devise an 
institutional method whereby there 
would be a more detailed and com-
prehensive discussion of economic and 
financial matters pertaining to plan-
ning and for this I suggest that the 
Government should give earnest con-
sideration to the possibility of estab-
lishing a little parliament, a small 
economic parliament which would be 
the delegate of the two Houses of 
Parliament and which would plunge' 
itself into a detailed discussion on' 
matters economic and financial. Un-
less that is done there can neither be 
a real discharge of ministerial respon-
sibility in the field of economics and 
finance nor can there be an effective 
and efficient control in this field. 

I would conclude by expressing th~ 
hope that these few important obser-
vations in my short speech would be' 
considered by the Finance Minister' 
and that we would have some indica-
tions how the Government is going to' 
deal with these matters. 

Shrl P. N. Kayal (Joynagar): Sir,. 
after the Britishers left this natiOn. 
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which was immersed in poverty, and 
illiteracy and which was a slave nation 
tor hundreds of years, the people of 
this country wanted to taste what 
lreedom was like. Therefore, the 
leaders of this country decided to give 
the people of this country democracy. 
Then it was felt that this country 
could not afford to go to the capitalist 
system of eCO!Klmy, nOr to the com-
munist system of economy. It is a poOr 
oountry and so the means of produc-
tion and the means of distribution 
should not rest in the hands of the 
few. On the other hand it was found 
that it was not also feasible to have 
·State conirol of all means of produc-
tiOn and distribution. That means, it 
was found desirable not to accept the 
communist system of economy. We 
wanted to have the socialist system, in 
between capitalism and communism, 
a comprom',n between two extremes. 
Then we had to take up planning. 
The defect of the planners of this 
country, is that they are planning 
only how to collect money and how 
to distribute it, not knowing whether 
it is reachi.."lg the proper hands or not. 
Planners were planning to collect 
money by taxation. Whenever they 
-want some money, they tax some 
people, poor or middle-class or rich 
class and they get the money. Any-
body in a similar position can do it. 
But what about the tax evasion? 
Why don't you put your mind to that? 
Then you can avoid taxing so many 
people. Crores Of rupees are being 
evaded by some people who were 
supposed to pay taxes. The planners 
are not putting in their minds to that. 

'They alwa, s spread up their hands 
indiscriminately for more money and 
·more and more money. 

On the implementation front, they 
allot money indiscriminately, for ins-
tance, to Bengal, without knowing 
what is the actual problem and need 
of West Benl(al. As this House 
should know, West Bengal is a prob-
'lem State and so it should get more 
monev. There shOUld not be any pres_ 

·cribod formula saving that there are 
·twelve States; that therefore each 

should get RIl. 100 crores. So many 
outsiders come to Bengal. Why 
should West Bengal get money accord-
ing to the number of population there? 
They must feel the need and necessity 
of West Bengal. Why are the plan-
ners not doing that? The other aspect 
of this is 'distribution.' Where is the 
machinery for this? Have the plan-
ners any proper planning of Adminis-
trative Machinery? Of course the 
administrative machinery is one of 
the most important factor. Have they 
ever thought about any planning for 
the administrative machinery? Speak-
ing about administration, everybudy 
knows that I can just express it in 
one word: yahan karo tho vahan 
karen; which means, unless you give 
me some money I will not just issue 
orders. Well, a person wants to take 
a loan or he wants a permit to be is-
sued to him. Or he wants help in some 
way. The people go to the adminis-
tration, the officer concerned. But 
just in a few words, they say: 
·'If you givse me some money, 
then I will do the job for you." 
This is very bad. We are not having 
any planning for what you call the 
perfection of the administrative machi-
nery which has to distribute the 
money among the people. Unless the 
perfection is attained, how can things 
improve? That money goes out and 
again it will come back. So, they 
have not got the machinery to give it 
back to the people who are paying the 
taxes. So, the people are getting 
poorer and poorer. For what is cal-
led the perfection of the administra-
tive machinery, I would suggest 8 
very big thing. I do not know whe-
ther it is within the competence of the 
Planning Ministry or not, but it is 
within the competence of the leaden 
of the country. In one word, I should 
say that there must be a respectful 
relationship with the people on the 
one hand and the administration 011 
the other. That is to say. that res-
pectful relationship between the ad-
ministration and the people, at large 
should be established. 
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Here, what do you do? We write 
10 the Minister ior getting some in-
formation or about some grievance o! 
the poeple that is put through us. 
The Minister says it is "under consi-
deration", or "thanks for your letter." 
We do not get the reply, and if we get 
it, at all, it is very late or never. You 
disrespect us. You think that in Par-
liament only we have got some rela-
tions with the Ministers. Only in 
Parliament you have got some rela-
tion wllh the MPs, and outside Par-
liament, you do not have any relation. 
If you behave with the MPs like this; 
how will the officers like the SDOs 
and Collectors behave with MPs? 
You think about it. How could we 
have that grip over the administra-
tion? We m1!lst have that respectful 
grip. 1 do not say that we must have 
powers to issue orders to the officers. 
We must have the grip over the ad-
ministration which must respect us. 
That is what We want, and then only 
we can do something about this cor-
ruption. Please seriously think about 
it. I am really getting fed up about 
the state of affairs which are going on 
in this country. 

You are planning; planning for 
what? You say, "You give me some 
money and we will distribute it" Who 
are those people that will give money, 
and where will you distribute it? 
You never kno.w that. So anybody 
can just plan and distribute this way. 
Anybody can do that job. 

1 do not want to go into the details, 
but one thing is sure. This country 
must have socialism and must have 
democracy. We cannot get out of 
that. That is clear. 

An Hon. Member: How? 

Shri p. N. Kayal: In your mind, it 
may not be, but you are not a socia-
list vourself. You should know that 
after" Independence this country had 
every possible chance to have a dicta-
tor who could do whatever he want-
ed to do or liked to do, but our lea-
ders did not do that. If they had 
anything like that which the capita-
lists or others have in their mind, de-

295 (Ai) LS--S. 

finitely, they would have sided with 
America or the western blocs. No. 
And that is why we are adhering to 
the non-alignment policy. Because 
you wan l to keep the balance of the 
scales in proper order. Neither we 
want to side with th.e communists nor 
with others. 

What happened in the last few 
years befare Independence. The first 
world war was over and the second 
world war came and it was over. The 
whole world was trembling as to whe_ 
ther a third world war would come. 
l.! the third world war would have 
come, the whole world would have 
been destroyed. Definitely, we had 
OUr duty to avoid war and to saVe the 
world. If the world is not saved, 
how could our country have been 
saved? So, taking all these things 
into consideration, I say that you need 
not shout about things or cry about 
things. After all, we all started as a 
poor country. Pandit Nehru made a 
beginning; he started from the beg-
inning. What were we? We were just 
slaves; a poor country, the poorest o! 
the poor. He was the beginner beg-
inning the beginning. 

An Hon. Member: Still beginninc. 

Shri P. N. Kayal: You might say 
so. You do not represent all. And 
you will never be satisfied. You can 
indulge in your extravagant nature; 
you want transistors, radios, houses 
and carpets in a day, immediately 
after the date of Independence. How 
can you' get everything immediately 
after Independence? 

Shri Ram Sewak Yadav (Bara 
Banki): We only want food ani;l. 
cloth. 

Shri P. N. Kayal: You must balance 
your requirements and plan your 
minds. You cannot get everythinc 
the day after Independence. 

Mr. Deputy-Speaker: The hoJl. 
Member must address the Chair. 

Shri P. N. Kayal: I do not want 
to say more. What I wanted to uy 
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is, this country is moving in proper 
direction. But I would like to tell 
you only one thing. Please be care-
ful about the administrative machi-
nery. I am giving yOU one tip. Be 
honset to the honset officers. 11 you 
give the Vir Chakra to the heroes of 
this country, you must give Sadhu 
Chakra to the sadhu officers, and then 
only yOU can bring some incentive 
among the officers of this country. 
They are suffering from injustice. So, 
you must also take care of the admi-
nistration from that point of view. 

8hri K. D. Malaviya (Basti): Mr. 
Deputy-Speaker, Sir, I do not propose 
to deal with the technical and ad-
ministrative details of the two De-
mands that are under discussion,-
Planning and Finance. But I would 
like to deal with some general aspects 
and certain features about which I 
have been talking recently both out-
side and inside the House. But for 
the fact that I feel very strongly about 
it and also feel that the industrial 
policy resolution that is the guiding 
factor for the entire economic activity 
of the Government of India is under 
test today, and under special condi-
tions of stress and strain, I would not 
have bothered to offer certain com-
ments for the considerat~on of my dear 
friend, the Finance Minister. 

said on a previous occasion and I 
repeat again that this phenomenon of 
economic concentration at power, 
under our commitments of a socialist 
society, is not a very happy affair 'nd 
that in our efforts to build up a pro-
duction programme quickly, we are 
ignoring certain very fundamental 
social and other aspects of the featurp.s 
that face the nation, and we shall be 
doing it at our peril. 

I would like the Prime Minister 
also, of our Government, who is the 
leader of the Congress Party and the 
leader of the nation, to seriously 
think whether the time has come (Jr 

not, when we have to do a little more 
serious thinking, whether the mad 
race, and the restlessness to go for-
ward fast towards increasing our pro-
duction in such a manner, is going to 
bring socialism or to build that society 
which we really need in this country. 
From that point of view, I would like 
to re-emphasise certain points which 
have been occurring to me. 

Firstly, speaking on economic con-
centration, I am afraid I do not agree 
with my hon. friend Shri T. T. Krish-
namachari who under-rated the gra-
vity of the situation when these few 
dynasties were built up, not during the 
last 12 to 13 years, but even before 
that. It is a heritage that has been 
handed down to us, and it is an evil 
which we must destroy; namely this 
evil of letting dynasties grow in the 
name of private companies and which 
are now being called the people's or-
gan;'.ation. I say people's organisa-
tions, because the shareholders are 
there. I do not mean to say that the 
Government do not realise these 
things. They do realise these 
things, but they ignore the conse-
quences in their enthusiasm Even 
by our friends, the United States of 
America, who are earnestly interested 
in building up our economy and help-
ing us are gravelyeoncerned. I would 
refer to that friend of India, Mr. John 
P. Lewis. well-known to Govern-
ment circles. He has been coming 
here of!' and on and he has drawn the 
attention of the Government of India 
and our people to the gravity of the 
situation so far as growing economic 
concentration is concerned. I will 
quote hiT(l: 

"I have heard one particularly 
gifted head of an American firm 
that is conducting a major manu-
facturing ope:-ation in India say 
that there are few things India 
needs more than a strong anti-
monopoly law. In this case, I 
think the American businessman 
is right." 
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In conclusion, he sayg: 

"My hunch is that American 
antitrust law may have more 
relevance to the Indian situation 
than most Indian lawyers, political 
scientists, and economic policy-
makers suspect; that nevertheless 
the appropriate pr~scription i~ 
the last analysis will have to be 
very largely indigenous. I am 
firmly convinced, however, that 
the whole issue is being dange-
rously neglected at present." 

He is not a communist nor is he a 
fellow-traveller. He is an honest 
friend of India who wishes us well, who 
wan ts to help us in every possible 
way within the framework of his own 
belief. 

Our problem, as a matter of fact, 
Mr. Deputy-Speaker, of economic 
power concentration is not merely a 
passing phase of a newly industry-
developing economy, as is being 
thought of. What is happening now is 
~omething more than this. Our pri-
vate sector capabilities for powe!; 
concentration are unusually strong and 
the system has been handed down to 
us from the BritiSh business practice 
carried on during our days of slavery. 
The managing agency system was in-
vented under Britislh traditions. It was 
like the American holding company 
which was meant for greater control 
of managements over productive acti-
vities. The Indian business houses 
have become adept, in several gene-
rations for building up industrial em-
pires. I can refer to all those concen-
trations of large houses controlling not 
only through solo positions, but by 
maj ori ty control of shares and such 
intricacies about which now an ear-
nest effort is being made to restrain 
them. But I am quite sure that we 
cannot do it. Time alone will prove 
that in spite of all the exercises that 
We would like to do in order to make 
radical changes in our rules, we can-
not control them, because the difficulty 
is fundamental and basic. 

As a matter of fact, Mr. Lewis also 
says that: 

"Indian law provides no real 
effective restraints on industrial 
concentration and anti-competitive 
practices." 

The proposal Of appointing a com-
mission to examine the conditions of 
monopolies, I am afraid, can be avoid-
ed and still we can go ahead, because 
there is enough data before us to 
come to certain decisions. r !aid then, 
and I am saying it now. What is the 
necessity of appointing a commission? 
Government know too well where the 
mistake lies and what is happening, 
and what important decisions can be 
taken to prevent these monopolies 
from growing. But we perhaps hesi-
tate. 

This policy of industrialisation, 
which has given us a pattern of mix-
ed economy, is also working in a lop-
sided way. That is what my fear is. 
As I said, I am not against invitation 
of equity capital from abroad on prin-
ciple. Perhaps the peculiar situation 
in which we are existing these days 
demands that our pattern of invita-
tion of foreign capital should, from 
time to time, be examined and there 
ought to be certain elasticity about it. 
But the way ir. which thIS thing is 
being interpreted is making me afraid. 
r hope, therefore, that the Govern-
ment will not make ita general prac-
tice and it will be done only on such 
occasions where special know-how! 
are really needed in this country, 
where a particular industry is unavoi-
dable in this country under the pre-
sent circumstances, where we have 
to convert or modify OUT industry-ori-
ented programme to an agriculture-
oriented programme. Unless it is ab-
solutely necessary, We should not 
throw open the doors to invite foreign 
capital in the way we have been 
thinking because, as I see, our empha-
sis is not to be only on production. It 
must be a production and distribution 
oriented economy to which we should 
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[Shri K. D. Malaviya] 
pay our attention. If we ignore the 
distribution aspect, then we cannot 
build socialism. If we look at only 
the prod uction aspect of it, we will go 
astray and after some time we shall 
see that we are far, far away from the 
conscience and spirit of the industrial 
policy resolution to which I and my 
hon. friend, Mr. T. T. Krishnamacharl 
and every Minister of this Govern-
ment are ccymmitted. 

Dr. L. M. Singhvi: How can you 
bring abClut socialism by ignoring the 
production aspect? 

Shri K. D. Malaviya: I have not said 
that we should ignore the production 
aspect of it. What I have said is, the 
great necessity to increase food pro-
duction. In order to increase food 
production, we have to give a new look 
to the entire planning. The present 
planning programme is based on 
rapid industrialisation and not on 
rapid agricultural production, We 
know that our bulloek power is 
wholly inadequate. We can there-
fore never cope up with the require-
ments for ploughing power for 10, 15 
Or 20 years. We wil lhave to go on 
importing foodgrains to avoid starva-
tion deaths. 

Therefore, the entire shifting has to 
be thought of. From that point of 
view the entire plans have to be re-
vised. I am glad that our present 
Deputy Chairman, Shri Mehta once 
said somewhere in Calcutta-that day 
I was also present-that we cannot 
tinker with the problems today, we 
must think of radically changing the 
entire concept of planning or some-
thing like that. I agre~ with him. 
Therefore. in that spirit I said that 
the entire approach, lopsided, empha-
sis on production, running mad after 
getting money from abroad, trying to 
ignore certain dangerous a'spects which 
are implicit in our mad race for get-
ting money from abroad in order to 
take our production ahead, all these 
are wrong. In that process we are ig-
noring other aspects at it like the 
social aspect, the human aspect and 

the administrative aspcci, c,!hcr a,-
pects where we can give impetus and 
create incentives in Our own country, 
They are all being ignored. 

Let us take the administrative as-
pect of it. I have been times without 
number making my humble sugges-
tion to the Prime Minister, to the 
Government, to the Members of Par-
liament. to my colleagues, that unless 
you radically change this administra-
tion you cannot do a thing, You may 
get Rs. 10.000 crores, you may go in 
for dozens more factories and get 
3000 more specialists from abroad, but 
that wjJ] not do the trick because ad-
ministrative reforms are lacking 
(Interruption). Administrative re-
forms are needed On a Doli tical level. 
We have to consider it on a political 
level. Yesterday, I wa, not happy to 
hear what my senior 2011eague Shri 
Nanda said. He said (ha' the ques-
tion is under serious consideration and 
certain committees have been formed. 
Of course. many committees may 
come up as you want. But what is 
needed is the political aspect of this 
question'. Senior seasoned politicians 
who have experience of administrative 
defects must sit down and see where 
the imbalance is. Both in the Financ!! 
Ministry and in the Planning Com-
mission especially, and also elsewhere 
we get stuck up and delayed. These 
aspects must be examined now with-
out delay. 

Sir, I will refer only to one other 
aspect. The Finance Minister repri-
manded that there ought to be ade-
quate profit for public sector under-
takings, Let us examine it. The 
Third Plan has envisaged a return of 
a surplus of Rs. 550 crores by the end 
of the Third Five Year Plan from all 
public sector enterprises which are, 
pe~haps about 49. Out of them about 
7 or 8 are still in the incomplete stage 
and the rest have been completed. 
They have all been put into one com-
plex-Railways and all that. This 
Rs. 550 crores includes Rs, 100 crores 

'from Railways, Rs. 150 crores 
State enterprises and about Rs. 

from 
300 



Demands CHAITRA 27,· 1886 (SAKA) for Grants 

crores from the public sector enter-
prises of the Centre. They have all 
been bracketed in such a loose way 
that the expectation is to get 
Rs. 300 crores from the central 
public sector undertakings, Rs. 100 
crores from the Railways ,.nd 
Rs 150 crores from the States. 
There is the condition of ~etero­
geneity which exists in every 
State. Why should this be forgotten? 
In the Railways, new railways are 
being built and we are not going to 
realise adequate freight because of 
lack of traffic. Therefore, the entire 
concept of profitability should not be 
hased merely on rupees, annas and 
pies. There is the social aspect of pro-
fits also. When we get into this pro-
gramme of public sector, we want to 
develop backward regions. We want 
new areas to be developed in a parti-
cular way. We invest money in a 
long-term way so that profits may 
accrue not in ten but thirty years. 
Even experts have confessed that this 
Rs. 550 crores is a very big over-
estimate and that it should not have 
been bracketed together into one 
where some of the industries are not 

. yet completed in their finalities. The 
mistakes of Planning Commission 
should be carefully gone into. 

The fact is that these public sector 
industries must come into existence. 
If the Government would not have 
undertaken this programme they 
would never have come. Whether it 
be steel, oil, heavy machinery or any-
thing, they would never have come 
if the Government had not undertaken 
this programme. The fact is that a 
large number of them have now come 
into existence and after some time 
we are bound to make profit out of 
them. My only submission is that if 
we emphasise in the way that we 
b.ave done without caring for the va-
rious factors and other elements of 
l,rofit which are inherent in it-the 
locial aspect also--we shall be doing 
Injustice to the entire programme of 
J1ublic sector. That is why I said that 
the industrial policy resolution should 
be adhered to, administrative reforms 
should be undertaken in a radical 

way and the entire programme in 
which economic power is be;ng con-
centrated at a few places. must be 
cut to size. It has got to be cut to 
size so that the entire progress of the 
country may be assured. 

For doing this, long periods, long 
investigations and great E'xercises are 
perhaps not required. ThE're are 
enough experienced and able people 
who are assisting the Government 
both in the Secretariat and in the 
Government as a whole. They can sit 
down and make a time-table. They, 
can come to certain decisions. 

Therefore, again, in the end, I wish 
to appeal to my hon. friend and to the 
Government that the whClle question 
should be taken into consideration i.e., 
the social objectives before us. That 
objective is to build an economy to> 
which we are all wedded and that 
cannot be done if in a lopsided way 
we only concentrate on certain phy-
sical targets of production without 
looking to the dangerous aspects of 
concentration of wealth. This is all. 
Sir, that want to say . 
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8hri 8urendranath Dwivedy (Ken-
drapara): Mr. Chairman, Sir, within 
the very limited time at my disposal. 
I would like to touch only one or 
two points. Recently, we came across 
a news item that the Ford Founda-
tion team that recently visited this 
country found out that there is tax 
evasion specially in professional 
classes, like, lawyers, etc. The hon. 
Finance Minister also seems to have 
admitted that there is tax evasion to 
the extent of about 40 per cent in 
this country and he is trying his best 
to see how the taxes are collect pro-
perly and what rem'edial measures 
could be taken. Severa1 times this 
question has been raised and, I think, 
by and large there have been some 
attempts to remove this difficulty. But 
with what success? Probably, the 
success is not as can be noted. The 
whole question is this. It is not that 
we do not know where the tax evasion 
takes place. But unfortunately this 
Government do not want to take ac-
tion against the companies or persons 
who, according to the very material 
in their possession, have violated 
either the foreign exchange regula-
tions or income-tax law Or ali laws 
that are prevalent on this financial 
matter. 

Sir, in this connection I want to 
bring to your notice certain things. We 
have been raising in this House very 
often about Bird & Co. This 
matter has been engaging the atten-
tion of the House for the last two 
years. Last time when we raised this 
question, the Finance Minister said: 
''Do not think that some pTessure is 
being exerted. If there is anybody 
who is not amendable to pressure, it 
is my humble self. I shall see that 
nothing is done under pressure, and 

everything will be done according to 
the process of law." But what h.aa 
hapened so far? Some execution pro-
ceedings are going on. On an earlier 
occasion when this question was put 
to Shri Bhagat, he just evaded the 
question by saying that the books 
~eized from Bird & Co. did not con-
tain the names of any Ministers or 
ex-Ministers. 

The Minister of P1anp.in~ Shri B. 
it. Bhagat: It is not evasion. It is 
a clear answer. 

8hri 8urendranath Dwivedy: It is a 
categorical answer, and very clearly 
done saying that it is not in the .book. 
Actually letters are in their posses-
sion. It is one about thirty lakhs of 
rupees and some of them in foreign 
exchange. The letters are, I say, in the 
possession Of the Customs Intelligence. 
These are letters exchanged between 
the chairman and the General Mana-
ger of Bird & Co. Stories go round 
that they implicate even the names of 
the ex-Auditor-General, ex-Chief 
Minister, and so many names. These 
letters are in the possession of the 
Customs Intelligence. Why did 1Jhey 
not give them to the SPE. or hand 
over them to the Police to make en-
quiries about it? Is there any such 
letter? Where from has this money 
come? I want to know that. 

There are so many instances. We 
have been pressing about some other 
companies also. It will be ultimately 
found that all theSe companies are 
involved in great conspiracies to cheat 
the Government and make money. I 
do not know why Government is 110 
sO'It in the matter of taking action 
against them. 

Then there is the case of the Bank 
of China. Shri Bhagat would remem-
ber; Shri Krishnamachari may not. 
This question has been hanging fire 
since April 1962. The Reserve Bank 
made some enquiries. It was found 
that there had been some shady trans-
actions. From the Bank Of China 
money was advanced to some persons 
IIlci institutions in Tangra in calcutta, 
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which did nOi exist at all. Now it 
has been found tha' lakhs of money 
were withdrawn before the general 
elections in 1962. The names O'f per-
sons have been given and they are in 
the pn.'session of the ReseTve Bank. 
The names of some Communist lea-
ders are there. If I am permitted to 
read out these, the names are those 
of Shri Jyoti Basu, Shri Snehansu 
Acharya Biren Roy, now a congress-
man, and also the National Book 
Agency and the company which brings 
out BLITZ. All these names are there, 
One PrDmod Das Gupta has taken 
money. It was even stated once in 
!he Bengal Legislative Council by no 
less a persOn than the Finance Min-
ister himself of the Bengal Govern-
ment. He said: "If we have anest-
ed some persons it is not because we 
have some grouse against them, out 
becaUSe of positive proof against 
them." I want to know whether that 
inquiry is over. If so let us know 
whether they have co~ to any con-
clusion. or whether theSe facts are in 
iheir pDsoession. What are they doing? 
They are doing nothing. This would 
show how money is passing in this 
country which possibly does noc be-
long to these persons. 

Now, another instance. In this city 
of Delhi there are two publications. 
One is 'Link' and the othe,. is 'Pat-
riot'. One is United India Periodicals 
publication and the othtr Raisina 
publication. They say 'Patriot' is a 
people's paper. I have got this from 
the records Df the Registrar's office. It 
will be funny if you go through this. 
h is really a people's paper because 
it is a limited company in which even 
the Nizam of Hyderabad has taken 
1,000 shares. And the Chairman af 
the Communist Party also could take 
shares worth aoout Rs. 30,000[-, 

Dr, L, M, Singhvi: It is an a.sum-
ed name, 

Shri Surendranath Dwivedy: At 
the Party meeting he said: "I have 
done it", But here they have put this 
pseudonym-S. Amrit. The address is 

all right-9, Kohinoor Road. Bombay-
14. It is funny. 

It you go into it, you will find that 
the United India PeriDdicals Private 
Ltd., whiCh has a paid-up capital of 
Rs. 8 lakhs. has been given a loan by 
the Central Bank of India to the 
tune Df Rs. 15 lakhs. On what secu-
rity, or On What assets did they ad-
vance this maney? What is the cost 
of that great building that is standing 
there? Where has that money come 
from? Is it only Rs. 8 lakhs or Rs. 15 
lakhs? 

Shri Bade (Khargone): Have they 
taken any security? 

Mr. Chairman: How is this rele-
vant to the discussion? 

Shri Surendranath Dwivedy: It is 
relevant because when black money 
is passing and banks are advancing 
money. these people are not takin~ 
note ell it. I am again pointing this 
out to them. I want them to enquire 
into the financial aspect of this mat-
ter. 

Slu1 B. R. Bhagat: If he gives 
notice I shall enquire about it from 
the Bank. I cannot give a ready 
answer, 

Shri Surendranath Dw;vedy: He 
can place a statement On the Table 
of the House. If you gD through the 
names of the shareholders of these 
cDmpanies such as the Raisina pub-
lica'ions, it will be interesting. There 
are some monopolies. And We are 
against monDpolies. We are accusing 
the private sector because the trans-
actions there are almost like family 
transactions and they have their own 
directors. But here you will find that 
there are relations or own men or 
even employees who draw very small 
salary; yet they have been able to pur-
"hase shares worth aoout Rs. 10,000, 
Rs. 15,000 and like that. This Promod 
Bannerjee, according to this statement, 
has purchased shares worth about 
Rs. 2 lakhs. I want to kn9w bow much 
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income-tax he is paying. I wan I to 
know whether all these persons whose 
names appear in this lis~ err sharehol-
deTo are paying income-tax. Are they 
being taxed? Or, are they left scot-
free? Wherefrom do they get this 
money? Therefore. it is not only in 
the private sector, but here also in 
the name of progressive leftism. dOling 
out every day sermons to everybody, 
-shady deals are going on. Same dis-
honest tactics. 

Dr. M. S. Aney: Wors~ than that. 

Shri Surendranath Dwi"\"'edy: \Vorse 
than that. as Dr. Aney says. This is 
happening under the very nose of this 
Government The Central Govern-
men t take no notice Of that. I want 
them to go through the entire thing 
and expose it. Whatever you may 
say. Govcrnnlent are not making any 
sincere attempt to locate tax eva~ion. 

Dr. L. M. Singhvi: They are in-
'2en~~ti\'e to certain odours. 

Shri Surendranath Dwiv"dy: Th3t 
is so, I want to .speak about one more 
important matter. The Finance Min-
ister announced sometime back, in 
til" course at his budget speech, that 
h,· j, going to appoint a fourth Fin-
~nce Commission. What is the com-
mission for? What is the purpose of 
hav ing this commission? The hon. 
Min'ster has said that in spite of the 
grants that are given from the Cen-
tral finances and in spite of thle bor-
rowings that the States are resorting 
to. ,bll. it is a matter of concern that 
the State finances are not in a posi-
tion. Why is that so? Have we evO-
lved any machinery to check whether 
the money that we are advancing to 
the States is being utilised fOr the 
purpose for which it is meant? I 
wou;d submit that that Is not so. In 
many cases, the money is being divc:!rt-
ed for other purposes. What check 
is the Centre applying in this regard? 

We have already had three Finance 
Commissions. and even if we have the 
fourth Finance Commission. I do not 
think that it is going to solve the pro-
blem unless the Finance Commission 

takes into consideration the financial 
capabilities and needs of the States 
concerned from the point of view of 
regional development and on that 
basis they decide how much money 
will be spent in a particular State 
during a five-year period. It that is 
done, then all this rushing and man-
oeuvring to get finances somehow or 
other Jrom the Centre, in order to 
project some schemes will not arise. 
As I have pointed out earlier, some 
projects a:::e being worked out in the 
different States. But the Governmell~ 
here say that they know nothing 
about those projects. But th'e money 
that they giVe to the States is utm3ed 
for projects which ultimately would 
appear to be ugeless. Who is going to 
pay all thi3 money? Who is going to 
stand all this expenditure? It is the 
poor tax-payer's money which is div-
erted for whim3. which have no rela-
tion to facts. 

I am I:lad that since the new Finance 
Minister has taken charge, there is 
some re-thinking going on. I do not 
know whether thls process Of re-
thinking is limited only to procedural 
matters or extends also to policy mat-
ters. Of course, as soon as he took 
charge, he was bold enough to drop 
certain unpopular policies, and that 
was all right. 

But I hear SO many other things. 
There is the question of the Planning 
Commission and the Finance Ministry, 
the discussions on the Demands of 
both of which are taken together now. 
There i6 a lot of report in the press 
indicating as if they are thinking that 
all the executive functions which the 
Planning Commission is having at the 
present moment would be withdrawn 
and the Planning Commission should 
be made an advisory body. I would 
welcome if any such thing is done. be-
cause the Planning Commission itself 
has become a great bureaucratic mac-
hinerv now; in fact, even the hon. 
Prim~ Minister. the Chairman of the 
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Planning Commission, himself has cri-
ticised that. At .the same time, I 
cannot understand why the hon. Fin-
ance Minister has rejected the sugges-
tion that the Planning Commission 
should be a statutory body. If at all 
in this country We want to get expert 
advice, the execution and implemen-
tation being in the hands of Govern-
ment entirely, then it should be a 
statutory body which can invite to 
its fold all talents that, of course, 
broadly speaking, agree to the general 
principles of our economic policy and 
political development. Unless that is 
done, there will be no improvement in 
the present position. Today, the Plan-
ning Commission is nothing but an ad-
junct body of the Finance Ministry. 
The Estimates Committee, not today. 
but in 1954 or 1953 or even before 
that, had asked why the Prime Minis-
ter should be there as the chairman 
Of the Planning Commission. and why 
there should be so many Ministers in 
it; they had suggested that all the 
Ministers might resign from the Plan-
ning Commission and it can be an 
independent body. Today, what do we 
find? We find that Ministers are 
there as members. And it is not that 
the members are selected according to 
their ability or specialised knowledge 
on any specialised matter, but as Gov-
ernment think fit, they appoint mem-
bers. This necessarily results in the 
present unhappy position. Again, as 
has been pointed out in the report of 
the Estimates Committee presented 
only yesterday, the rural works pro-
gramme also was being carried out by 
the Planning Commission, as a result 
of which even the money that was 
provided could not be spe";t. 

So, let us decide first of all what 
the function of the Planning Commis-
sion is, and what control Government 
will have over the Planning Com-
ml",lOn. Again, will it be an in-
dependent bod v or will it be just a 
department of the Government of 
India? That is the main question 
that has to be decided. If it is to 
remain an expert body, then it must 
necessarily be a statutory body which 

will have the freedom and in-
dependence to judge matters on ments 
and then give its opinion, it being 
left to the Government to see within 
their capacities whether the machi-
nery at their disposal is in a position 
to carry out thOse programmes. 
This independent body may also 
decide on the priorities, but which 
priorities Government will be able to 
take up ultimately is a different 
question altogether. If these things 
are decided first of all, then you can 
have more co-operation and more un-
Prejudiced thinking about this matter. 

In conclusion I would like to refer 
to one local matter, because I under-
stand that that is now being don'" a!: 
over the country. The LIC is an 
autonomous body, but yet the MinI-
ster has some control over it. The 
LIC has done very good work ,nd 
very creditable work at that. and 
there is no doubt about that. But it 
seems that it has gone into their head 
now that they must centralise eveF-
thing. There is a proposal n ow to 
shift the divisional offices from the 
district headquarters to one big city 
where probably all the babus want 
to be. 

Sbri Ranga: MuJti-sto!eyed bLlild-
ing. 

Sbri Surendranatb Dw;ved,: Shn 
M. R. Masani was referring to the 
position in Rajkot. I may point out 
that now the offiCe from Cuttack is 
being shifted to Calcutta. I am told 
that in Orissa, the business is about 
Rs. 8 to 10 crores a year, and even 
the investment is about Rs. 407 lakhs. 
It is in the admission of the LlC it-
self that 70 per cent of the po:icies 
are new policies. and about 33 per 
cent out of them are policies in the 
rural sector. If the rural people ha\'c 
cOme nearer to the insurance bl1-'~ine;;.-: 

it is because the offiC'es are nearer to 
them. so that they can go and pa,-
their premia and attend to other 
things relating to their policies with-
out much difficulty. Then the question 
of language is also there. I have often 
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received complaints that even in the 
small divisional offices, if the officers 
who are posted do not know the 
local language, the policy holders find 
it difficult to deposit their money 
and get the receipts. So, more and 
more attempts should have been made 
to see that the local people are draft-
ed to this organisation and more and 
more branches are opened so as to 
facilitate more people taking to 
insurance. But they are now follow-
ing a pOlicy of concentrating the 
whole thing at one place as a result 
of which, I think, insurance business 
will not prosper; but I am afraid that 
it will hamper the further progress of 
the insurance business. I hope that 
the han. Minister will impress upon 
the LIC not to go ahead with this mad 
new venture but rather open new 
offices in more places than at present. 

Mr. Chairman: Is the h'm. Finance 
Minister replying to the debate just 
now? 

The Minister of Finance (Shri T. T. 
Krishnamachari): I woull not take 
more than about 30 minutes unless 
some new issues are raised. I think 
one or two more Members could be 
called. 

Shri Surendranath Dwivedy: At 
least we could have got a little more 
time. We were racing against time. 

Mr. Chairman: Since tl-.ere is some 
more time, I shall ,give opportunity to 
one or two more han. Members. 

Shri P. R. Chakraverti (Dhanbad): 
It is an upheaval, an upsurge of 
humanity and the emergence of social 
forces that are coming to the fore and 
are making themselves manifest, and 
in that context, the 'Plan and the fin-
ancial set-up have all to be worked 
out. Today, if we consider those fac-
tors we find that we have to tackle 
with very serioUs problems. The other 
day. you know, a learned person as 
yOU are, M,.. Julian Huxley remarked 
that it was a revolution of rising ex-
pectations: a' hungry man says 'I 
ought to be and can be fed'; the 
illiterate man feels that he ought to 
be and could be made a literate man. 

16 hrs. 

Similarly, anybody who is in the 
lowest rung of the ladder feels that 
in this new set-up, he must have the 
conditions favourably in the process of 
development of the society. We have 
accepted that; we are working for a 
democratic socialism. We have ac-
cepted a certain way of life. Through 
.ocialism, people have achieved pro-
gress, but there are so many countries 
which are not socialistic but still they 
have achieved progress. Again, coun-
tries avowing socialism but not aemo--
cracy have made progress. We work 
for an integrated form of society and 
at the same time we have to achieve 
certain objectives in terms of demo-
cratic socialisn1. 

So, in that context, I would say 
that the picture that is presented be-
fore us, the social set-up in the econo-
mic hierarchy is not so happy. 17 per 
cent of the population are landless 
people. 48 millions of people are 
equaliy suffering. These 48 million 
peoPle" have been shown as agricul-
turists, both scheduled castes and 
scheduled tribes with very small 
holdings. What is the total amount of 
land available to each one of them? 
He is not a landless but a land-own-
ing man. One bigha of land is as good 
as nil. They are in a miserable condi-
tion. In reply to my question, the 
Minister of Rehabilitation when I defi-
nitely asked, when in the Third Plan 
indications have been positively given 
that the weaker section must have 
some facilities for housing, what was 
the amount spent on housing, he said, 
''My experience is very sad-that the 
attitude of the States was somewhat 
different; we can only offer them 
grants and it is for the States to work 
out schemes", 

Sir. when the Planning Commission 
is there, it is for it to take into ac-
count all theSe factors and to persuad" 
the States to go in for the scheme3 
so that the weaker sections too might 
bp placed well in a ,leveloped society. 
This is the only role that the Plannin~ 
Commission has to play. 
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Similarly, when the financial aspect 

of the matter is taken up, a question 
poses itself. Attempts are made to 
assess the revenue and expenditure. 
Then the tax structure is worked out 
It is not so easy as public finance. In 
that context. we have to see whether 
the lowest man gets some kind of 
consideration. When I was analysing 
that factor which is called in technical 
term as L.I~. term-(Low' Income 
Group), I asked the officers and the 
Ministers as to whether the public 
have heard the term L,I.G. Even Mr. 
Bhattacharyya and other learned 
1r iends could only say that there was 
s term 'L.I,C.' and not 'L.I,G . .- While 
there is provision for houses for the 

'low income group (drawing Rs. 6,000 
per annum) no such provision is made 
for the middle-income group, 

16.05 hrs. 

[MR. SPEAKER in the Chair] 

Principally, no houses have been 
built for this group in the State from 
which I come. I haVe got a chart 
with me. There is building scheme in 
Bihar, It did not get its due share from 
the Centre and there is no specfic 
allocation, There is MIG scheme for 
thOse whose income is above Rs. 6000 
and reaching Rs. 15.000 per annum. It 
is the duty-bounden dutv-~n ines-
capable must--of the Planning Com-
mission to stUdy these social factors 
and see how these schemes are work-
Ed out. The man getting Rs, 6,000 per 
annum finds it impossible to faCe thp 
existing cost of living, Fixed income 
~roup too has to face the price struc-
t'.'re as others do. Then some ways 
have to be found out. There is " 
technical word which I would try to 
use to-day-perhaps Prof. Ranga is 
well-conversant with that word-and 
that is this, In Bengali, it is called 
'''pri' meaning stealing (chun). In 
Bengal it is often asked as to what is 
one's income and how much upri does 
be get and what is his extra income" 

'Would you allow a man in a society 

which is working for achieving socia-
listic objectives, whiCh is working for 
democratic socialism etc., to count his 
richness in termS of this extra income'! 
So, to-day, the fixed income group 
with Rs. 6,000 per year finds it diffi-
cuI t to face with the present price 
structure. 

The other day, the then Planning 
Minister-now fortunately he is the 
Minister of Home Affairs--made a 
very nice statement while he was in 
Bombay "we haVe fulfilled the target 
of planning in one sector namely the 
population sector. In this one parti-
cular sector we have overfulfilled our 
target, while in all the other sectors, 
there is a shortfall." Now, there has 
been an integration of departments of 
Community Development and Coope-
ration with the Ministry of Agricul-
ture to boost up the agricultural pro-
duction. Now the Ministry of Agri-
culture has come forward with a sug-
gestion that we are trying to boost 
up the production. At the same 
time they should see as to .how 
far India can be self-supporting, 
Now we haVe P.L. 480 loans. You 
know we have to pay it back with in-
terest. What should we suggest then' 
The Finance Minister is supposed to 
be a very learned man, I would sug-
gest the fo]\owing:-

0) whether it is necessary for 
India to import food grains at 
all or whether India should 
import fertilisers rather than 
foodrrains? and 

(ii) whether India should encour-
age the USe of traditional 
manures viz., cow-dung and 
other things, 

There is a. positive suggestion. There 
is production of low grade coal in my 
constituency and it is largest in India. 
I think the low-grade coal should be 
used for domestic consumption. By 
giving transport facilities, it can be 
used in Delhi, U,p, and Punjab and 
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other place. in place of cow-dung all" 
other thiniS which are now Wied as 
('ome.uc fuel. This ~ould be u.ied 
as fertiliser. There are three alter-
natIves viz._ either we should u.se "Lr,\-
muonal fertilisers or We should impor. 
fertilisers or foodgrains. The best al-
ternative is to use cow-dung and other 
.hings as manure so that P.L. ~O 
assistance may be eliminated. 

These things do not find a place 
When we find from the statement be-
fore the HOUSe that India has import-
ed 18 million tons of wheat or rice, 
people are very happy to feel that 
they shall now get so much of food-
grains. The Prime Minister said: "I 
shall prefer to allow my people to 
die Of starvation rather than importing 
a large quantity of foodgrains". The 
then Agriculture Minister Mr. S. K. 
raUl weighing 300 100 also strOJlily 
said, '1 shall not remain to be the 
Agriculture Minister if We continue 
to import food after the Third Plan. 
But, unfortunately, he resigned before 
he could carry out his policy. It is 
«ood that the Planning Commission 
has a remarkable scholar and a learn-
ed man at its head. 1 place my pro-
posal before him through you and I 
say that the Planning Commission 
cannot absolVe itself of its responsi-
bilities by quoting the pet words which 
Weare accustomed to hear everyday, 
that this is a matter left to the State 
Governments. 

Sardar Swaran Singh, who ill a top-
most man, 6 ft. 2 inches high ...... , 

Mr. Speaker: Order, order. now. 
That is not fair. He already referred 
to another Minister, if 1 could follow 
him, in terms of weight. Now he is 
talking in terms of height. That is 
n()t proper. 

Shri P. R. Cru..kraverti: I meant 
top-most men. 

Shri Ram.aDatban Chettiar (Karul): 
On a point of order. Can an han. 
Member refer to another hon. Mem-
b~ and say how hiah he is and what 
i. his weight? 

295(Ai) ~'l. 

Mr. Speaker; That is what am 
saying. He referred to one Minister, 
saying that he had a weight of 300 lbs. 

Sbri P. R. Chakraverti: I meant 'he 
Importance of the Man. 

Mr. Speaker: That is not the im· 
portance. A man is not judged by his 
SIZe or his weight. That is not fair. I 
will not allow that. He shOUld with-
draw it. 

Shri P. R. Chakraverti: I withdraw 
It. 

Sardar Swaran Singh said the other 
day on the question of State tradin& 
III !oodgrains that the element of pro-
tit could as well be introduced, and 
that it is up to the States to say 
whether in such trading they will have 
some profits. 1 say that States should 
not have that right to make profit 
wbile dealing in grains, in inter-
State movement. If the States ever 
attempt such a thing, the Planning 
Commission should butt in and say 
'No. Here is an integrated scheme. In 
the context of that, you are all entitl-
ed to deal in grains, but because it is 
an essential commodity, and yoU can-
not deny the people the supply of 
these food grains at reasonable price •. 
Here the qu..ation of profit does. not 
come in'. 

All these factors have to be taken 
into account. They have to make 
them realise these things and persuade 
them to understand their responsibili-
ties and see that they fall in line with 
this integrated way of development. 
That is the function that the Planning 
Commission is expected to di~charge. 

So today the Planning Commission 
has a very important role to play be-
cause India is a country which is 
growing, which is aspiring to reach a 
higher standard of living. Now the 
lowest man, the last man, is denied the 
pre-requisites of life. If you want 
that his standard of livine should be 
raised to a higher level, that can be 
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done by the utilisation of the cons-
tructive potentialities of the whole 
counlrY at large. In that set-up, the 
financial question, the taxation ques-
tion and all these factors arise. These 
must be assessed within the context 
of that growth. That growth is condi-
tioned by the acceptance of a definite 
objective, namely, the achievement of 
democratic socialism. 

So it is a very serious responsibi-
Ii ty.' I regret to ;ay that in the gene-
ral analysis, in the overall picture, it 
presents a very dismal picture where 
th" Jaw est man is now burdened with 
a heavy form of taxation. Take the 
employees who have got an income of 
Rs. 6,000 per year, without any extra 
e3!·ni!lgs. With these Rs. 6,000, how 
can they afford to pay all these heavy 
taxes today, which they have to pay 
after meeting all the essential re-
quirements? So far as the other sec-
tors the topmost people, who have got 
a v~ry high income, are concerned, 
they can be taxed to see that the 
national exchequer does not dwindle 
But at the same time, the man who 
is suffering due to soaring prices must 
get some relief. In this context, the 
Finance Ministry and the Planning 
Commission have to play a definite 
part. They must be objective and 
analyticar, they must also keep them-
selves within the structure of the ob-
jectives which we have kept in view. 

Today, the Planning Minister ha, 
r"me forward with his Demands for 
Grants. It is undoubtedly true that in 
the discharge of his duties, he is sad-
dled with certain responsibilities and 
at the same time, he must have ade-
quate resources at his disposal. But 
the factors should not be by-passed' or 
overlooked. If we Can do that much 
wi th serious earnestness, we are sure 
to take this country. despite its bur-
den of population, increasing every 
year bv 8 million Or more, to a higher 
standard of life for which we have 
taken the vow, and made the promise 

unreservedly to the people at large, 
undoubtedly, we are determined to 
carry the country forward on the path 
to progress and prosperity. 

Shri Liladhar Kotoki (Nowj!ong): 
The Planning Commission brought out 
a document, the Third Plan Midterm 
Appraisal, in November 1963. On the 
6th April, we got a statement of the 
steps taken thereon. Within the limit-
ed time at my disposal, I wish to 
make one humble suggestion to you 
and to the Minister Of Planning. This 
subject is of such vital importance 
that there should be at least a two-
day debate arranged in this House 
to discuss the appraisal and also the 
steps taken thereon. 

Then I would refer to Chapter IX 
of the Third Plan dealing with bal-
anced regional development. I will 
read only a part of section "General 
Approach" right at the beginning. 

"Balanced development of dif-
ferent parts of the country, exten-
sion of the benefits Of economic 
~rogress to the less-developed re-
gions and widespread diffusion of 
industry are among the major 
aims of planned development". 

Then I would refer to another publi-
cation of the Planning Commission, 
lhat is, Economic Development in Dif-
ferent Regions in India, published in 
August 1962. I have no time to make 
my observations on this, I only want 
to make a submission, that similar 
publications ought to be supplied 
every year so that the House could 
know the steps taken towards the re-
moval of these disparities in different 
regions. 

Now, I come to one very Important 
factor, the factor of balanced planning. 
That is the policy that has been adopt-
ed after the emergency, namely, de-
fence and develQpment. '. That has 
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been laid down in the mid-term ap-
praisal. In that context, I would re-
fer to the needs of defence and deve-
lopment in the north-eastern region. 
There an additional problem has now 
arisen, the problem Of rehabilitation 
Of about one lakh of new refugees who 
have come from East Pakistan. That 
has also now to be plann!'d. Merely 
looking after them in camps is not 
enough; we will have to plan for their 
permanent rehabilitation. 

I wou1d refer the hon. Finance Mi-
nister to a memorandum suhmittf'rl 
to him in .January 1963 when he was 
in charge of economic and defence C'J-
orclinatilon. by the Gov<>rnment of 
Assam. I will refer only to the para~ 
1'1 to 1, 4 therein. The memorandum 
says that Assam is the core of the en-
tire north -eamern region comprising 
As,am, NEFA, -Nagaland, Manipur and 
Tripara. Therefore, the core, As-
sam. must be developed because that 
has to cater for the other portions of 
the entire region. In that ~ontext, va-
rious suggestions have be,.n made in 
the memorandum. I request the Plan-
ning Minister and also the Financ!' 
Minister to whom the memorandum 
was originally ,ubmitted, to look into 
it. 

I have to cut short and make a very 
brief submission pertaining to the 
State of Assam. So far as this year's, 
1964 65. annual plan is concerned, the 
Planning Commission initially approv-
ed of a plan for Rs. 34.2 crores. Then 
at a later stage, it was cutdown by 
Rs. 3 crores. A little thereafter, it 
was brought down to Rs. 27.7 crores. 
That means that the original plan that 
was approved has been reduced by 
Rs. 6.5 crores. This cut will fall main-
ly em power and flood control. I 
have urged in this House over and 
over again how colossal this problem 
is, the problem of flood control. Ther~ 
is shortage of power. Unless you have 
power you cannot industrialise and 
develop; unless you develop yOU can-
not defend. 

Now, sO far as power ;~ concerned, 
the original demand for plaIt-' lor 
power made by the State Govern-
ment was for Rs. 42 crores. The Plan-
ning Commission said: You cannot 
spend all this amount and we sanc-
tioned only 27.5 crores. By 31-3-1963 
Assam has spent all this Rs. 27.5 
crores and they have asked for an 
additional allocation Rs. 19.2 crores. 
It thds amount is not sanctioned, 
there will be no power <1evelopment 
for the next two years and conse-
qu~ntly no industrial development. 
There is another thinl( arising out of 
the em"rgency. Industrial licences 
were given to several private parties 
10 set up paper pulp industry. They 
took out the licence but because of the 
em"rl(encv thev have backed out. The 
Planning Commission, the Central an<1 
th" State Governments should consi-
der seriouslv wh"ther thev should not 
lak!> up th~se industries in A!~m in 
th" public sector. There is enough rAW 
material in Assam: ther~ is !/hortage 
of npw~print and paper in the coun-
try. Ther" is a lar!(e quantity of na-
tural !(as which is wasted in A~sam 
Oil fields. Therefore, thev shOUld hke 
un at least these two industries: paper, 
paper pulp "nd RaYon pulp based on 
bamboo and fore,t raw materials; and 
? netro-chemical indu<try based on 
tpo natural !!as produced in the As-
sam oil fields, in the public sector. 

Lastly, the Assam Government have 
to expand their police forCe to guard 
against the Naga hostile activities and 
also guard the entire border of the 
State. I understand that they have got 
a claim on the Government of India 
to the <"xt"n! of R". 7-8 crores becaus" 
thp<;e nroblems are not (,rdinary law 
anil ordPr nroblems of Assam. There-
fore. the Central Go,'ernment must 
pav this amount to tbe Assam Gov-
ernment. The entire economv of the 
Stale is in a state of stagnancy. I need 
nrot plo~rate it nO]" have T !(ot the 
ti'mp. Th!~ vp.ar'~ blld[Y'fl.t o::","''''ch of the 
Finance Minister (If A"am hM made 
it ploollf>ntlv clf'ar that the bud!!et is 
d"flMt t", the tune of Rs. ~.S8 M'or'. 
nnd although the StIIte h", been ta:o:~rl 
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to the saturation point, he had to levy 
additional taxation of nearly one cro"c. 

Therefore, Government of India 
must take special interest to salvage 
the position of the north-eastern 
region if W" want to develop it and 
defend it. 

Mr. Speaker: Shri S. M. Banerjee-
five minutes. 

Shri S. M. BanerjeE- (Kanpur): Mr. 
Speaker, Sir, I wanted to say some-
thing about planning also but un!or-
tun&.tely the time at my disposal is 
short. I should say to our Planning 
Mintster that the starving man cannot 
pol'sibly bear the entire burden of the 
Planning. After all these Plans and 
the planners, the common man 1 p-

mains starving. I request the han. Min-
ister to se!! that the man for whor.; 
we are planning, the common man, 
that particu.lar person does not 
face starvation. The line that divides 
hunger and anger is becoming 
thinner and I am aPIPrehensive 
that the moment these two lines 
meet there is going to be chaos in the 
country and t'he present Government 
will not have at that time the confi-
dence of the people and wlll bl! 
thrown out of oIf\ce. 

Much can be said about taxation. 
The criticism of the Public Account. 
Committee and the observations of the 
US team which visited India recently 
~ould be an eY"'-opeller to the han. 
Minister. We have been told in this 
House that every step win be taken 
to realise the income-tax arrears. The 
more it is tightened, the bigger be-
come the arrears. According to this 
team. there is tax evasion ~o the tune 
of Rs. 200-300 crores. The Kalder 
theory was exlPloded by the hon. Mi-
nister by saying that it has b~om'" 
too old and thlllt since then we have 
improved a lot. But newgpaper re-
ports say th!lt the US oMervers still 
maintain that tax evasions 3re going 
.", merrily. 

Another point aOOut the Monopoly 
Commission. I am not happy about 
this because after t'he Th!.lmia Jain en-
quiry report by Mr. Vivian Bose and 
various reports, it was open to this 
Government to appoint inspectors to 
make enquiries agaihst the other 
houses. For instance, when I was 
speaking on the Dalmia-lain enquiry 
report I did mention the l'eport of 
Mr. R. K. Hazari which mentions 
clearly the chains of Birla grouP. I 
am sorry nothing 'has bren done and 
no enquiry has been instituted against 
Birla House. I have constantly reo 
quested and I shall go on doing so 
that the auditors' report of the Ruby 
Insurance and the New !\siatic assu-
rance should be laid on thE" Table of 
the House. With all my eloquence I 
was unable to impress upon the Prime 
Minister or t'he Finance Minister or 
even the Planning Minister and so 
the report has not been 1 aid on the 
Table. I feel that there is Birla influ-
ence too much of it on th .. Govern-
ment; it is all powerful. Therefore 
this report was never laid on t'he Tabl .. 
and it is oot going to he on the Table 
0! the House. 

I shall take only two minutes more, 
Sir. I would request the Finance Mi-
nister to look at the cost o~ Jiving 
index for the purpose of de?l'!less al-
lowance. If we consider the whole 
year 1963. upto February J964, there 
is a strong case. It was on an aVE"rage 
more than 10 points and ac~ordiDg to 
the Pav O:muni.ssion the rates at dear-
ness aliowance wlll have to be rey;sE"d. 
Rs. 2 and Rs. ~ granted fr!'!Tl 1-7-113 
shou1d have been granted from 
1-11-1961. It was never granted at 
that time. This should be considered 
at length and some announcement be 
made by the hon, FInance Minister 
that the dearness allowanCli! will be re_ 
viewed Immediately because the index 
has gone t'!pto 135. 

One word more !Ind I have done. 
am happy that the hon. Finanee Mi-
nister appreciated tiIle lacuna in the 
P8y Commissio. report about the 
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educational allowance. Anybody whosr 
boy is with him and i3 gninj! to sehool 
does not get education allowancp. If 
I want to get Rs. 10 as education a1-
lO'W<lnce for my son, I have to send 
him to a school ten miles away, ~"Y 
to Ghaziabad. The hon. Financ~ Minis-
ter should see tha t th is lacuna :3 r"-
moved. 

In conclusion I request the Finance 
Minister to touch some of the points 
raised and especially the dearness al-
lowance, particularly at a time when 
the prices could not be brought down, 
when this Government has miserably 
failed to bring the prices down. The 
question of dearness allowance wil: 
ha ve to be considered in all earnest-
ness. I hope the Finance Minister will 
consider this. 

Shri T. T. Krishnamachari: Mr. 
Speaker, Sir as Finance Minister I 
think I hav~ to express S~I:le disap-
pointment and even give vent to ;: 
measure Of sadness J.t [he somev.'hal 
tame reception that the<e v"mands 
have had in the House. It is 'OIJ>€th;ng 
like a poor man having a wedding 
before the rich man's wedding, and 
everybody is waiting for the rich 
man's wedding. I hope they are going 
to sl:ow much more interest in the 
Finance Bill tomorrow than they have 
done today in respect 01 the Finance 
Ministry'. Demands. 

At the same time, r feel happy that 
hon. Members had nothin~ much to 
say about the Finance Ministry. If 
I may humibly submit. this is one of 
those Ministries which ha~ to work in 
anonymity; its work cannot be visibly 
demonstrated by putting up plants, or 
laying railway traek' or building 
dams. It has the unp'e",.dnt task of 
collecting money; and mopey means, 
in the eyes of the common man. cor-
ruption. and therefore. the officers of 
~his Ministry are const".mtly accused 
of harassment of the public and cor-
ruption. I should say that the work of 
the Ministry during last year is some-
thing Of which my predecessor and 
myself cou'd be legitimately proud. 

Shri RaDfa: Question. 

8hri T. T. Krishnamachari. The bon. 
Member who spoke j.ust before me 
mentioned about income-tax arrears, 
tl4e lack of diligence on the part of 
the income-tax machinery in rEspect 
of colletion. The lnome-tax law, which 
I seek permission of the House to 
amend to a considerable degree in 
order to make it more e.fJective, in 
order to make colle~tions easier and 
effective and in order to punish the 
wrong-doer, is something which is in 
a very parlous state at the moment. 
I do propose sometime, even before 
the end of this session, to ask leave of 
the House to help me with some mi-
nor amendments in the law in ~rder 
to get over some legal difficulties. 
Only the other day. the Supreme Court 
of the land held on a very minor 
matter of procedure, that if any alter-
atiolllS are made in any assessment on 
appeal, the procedure for recovE'ry of 
tax has got to be done through de 
nove; not when it is made to the 
detriment of the assessee but even if 
it is in his favour, the whole proce-
dure has got to be gone through de 
novo. And we Me n()W therefore hav-
ing the risk of having to send fresh 
notices, fresh demands, more time for 
collection for nearly 6 lakhs of assess-
ments. I propose to seek the leave 
of the House to help me out of that 
difficulty. Therefore, the question of 
collecting taxes in a system of law 
which is rightly heavily loaded in fa-
vour of the individuals is not easy. 

To come to my original point, 
said my predecessor and myself 
should feel proud of the work of this 
Ministr" during last year. My prede-
cesSOr 'had budgeted fer an income 
of as. 440 croTes from corporate and 
income taxes for the year that has 
gone by. My revise-i <!stimates were 
as. 510 crores. I thought I had made 
a very accurat-e estimat-e. I am happy 
to find that I am wrong; the final 
figures as they emerge noW are Rs. 
521 crores, may be a little more. It 
is hard work on the pert of these 
officers who are maligned and abused 
for harassment and corruption that 
has produced to the exchequer and to 
t'1e people of this country Rs. 81 crares 
roorp than what w(> budgeted. I 
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think the House will certainly agree 
with me that those ]Ceop1e do "eed 
soone recognition so that they may 
have some cheer. But this Rs. 291 
crores of arrears is nothing. Much of 
it hangs round certain proceedings !:le-
fore courts. I will not name the par-
.ticular high court, but in one high 
court there are 552 writ applications 
pending, holding up assessments. Tax 
has got to be collected a~ainst the 
law, and the law has ~ot to be pro-
gressively changed, while tbe rights 
of 1Jhe inclividual must a! So be pre-
served. It is this synthesis that we 
are trying; myself and my colleagues, 
I hope at any rate before the end of 
the term of the present Parliament. 
we shall be able to arrive at a syn-
thesis of this relationship between the 
needs of the exchequer and the rights 
of the individual and a measure of 
security for the individual by trans-
ference or the administrative power 
of the executive b the judiciary so 
that collection can be made stricter 
and be enforced more strict1~.·. 

When I said that the debate was 
stale, I knew of one exception, but 
the hon. Member who ~poke was not 
'here; he came in 1e;sure1y a little 
after I started speaking. My hon. 
friend Shri Surendranath Dwivedy 
from Orissa prob8Jbly made up for the 
lack of vehemence on the part of 
even my hon. friend Shri Malaviya 
from whom I expected fire and brim-
stone but did not get it. The hon. 
Member Shri Dwivedy thinks that 
.-verything ;n the Finance Ministrv is 
black. that we do not have one biack 
curtain but several black curtains to 
hide the delinqueni~" of the offic .. rs, 
of the ex-officers, of the Ministers and 
would be Ministers perhaps. 

Shrl Surendranath nwivedy: Did 
make such sweeping remarks~ 

Shri T. T. Krlo<;hnamaeharl: No. no. 
T merely said 

Shri Surendranath nwiveil:r: I only 
pointed out two Or three things. I 
wanted that vou .hou1d take prompt 
,teps. and I hnvc been pointing out 
this matter here in t'h" Que!tlon Hour 

and at other times. T only pointed OIL 
1\'-0 or three things. 

Shri T. T. Kri!I1mamachari: A:ny-
way, I mig'ht probably have, having 
perhaPs soonI' kind o! preference for 
dramatics, highlighted my han. fri-
.. nd's remarks. r cause no offence; on 
the other hand, I wel~DmC some vehe-
mence in an otherwise dull and arid 
atmosphere. I am afraid I have to 
disappoint my hon. friend. I cannot 
say, and it would be wrong for me to 
say, anything about Bird and Co's al-
leged offences. They are the subject-
matter of adjudication. When thl' ad-
judication is complet", r think we 
will place before the House, since it 
h3S attracted so much of attention and 
notoriety. the results of ~hat adjudi-
cation. 

Shri Surendranath nwivedy: J would 
just beg of him to be interrupted for 
a minute. r would not have raised this 
matter. but they have in ~heir posses-
sion letters which indicate how mo-
ney has been transacted between this 
company and certain individuals, 
which is black money; b""ause it has 
been stated by his own Minister; he 
has said here in this House; no names 
appear in the books. The only infor-
mation that I want from you, before 
you take any action after the cases 
arc decided upon, is whether the let-
ters are in your possession or not. 
You could divulge this much, this is 
gjving out no secret. 

Shrl S. M. Banerjee: He has pro-
mised to gjve it in th" House . 

Shri T. T. Krishnamaeharl: r said 
this is the subiect-matter of adjudica-
tion. It is wrong for me to say any-
thing about it. But I can say this 
much. I do not think the name of any 
Minister is associated, nOr that of any 
px-hlgh official. This matter was rais-
ed in this House. r was asked if any 
sons of any Ministers were employed 
·bv Bird and Co. I suppose not &11 
Ministers are sterile, or Mther not all 
their wives are sterile. r think they 
have children and those children have 
to live, and they are employed some· 
where or other. 

Shrt S, M. BallerJee: Bird. Co. 
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Shri T T. KriShDamacharl: There-
fore, it ~ay be that, they are em-
ployed. I could not go about saying 
which arc the firms which employ 
sons or relations of Mini3ters. It is 
not possible. 1 know of one absurdity 
that we have perpetrated by statutP. 
namely, defining relationship in the 
Compeny Law, in which hardly any-
body could be unrelated to anybody 
else. But 1 do not propose, nor 
should I, nor could I depart, to finn 
out who are being employed by Bire: 
& Co. who have some kind of remote 
relationship even as the Company Law 
definies it. But I had a letter from .. 
young man who said, "I saw in the 
papers references made to sons or 
Ministers.' This young man wrote 
and said that he became an employee 
of this firm in a branch, in a subsidi-
ary of the firm, long before his father 
ever thought of becoming a Minister. 
Surely I think it is not suggested tha I 
that young man should resign. He 
happens to be the son of my colleaguf .. 
Shri Kanungo. I did not feel that I 
should tell him that he should resign. 
But I feel I should tell the Housp 
that at least one persOn ha3 volunteer-
ed information that. he is the son 0 f 
a Minister and he is employed ther.' \ 

8hri 8. M. Banerjee: Was he em-
ployed there when Mr Kanungo wa. 
not a Minister? . 

8hri T. T. KrishDama.chari: Th" 
second fact he mentioned is the Bank 
of China. He is very charitable an~ 
friendly not only to me but to everv· 
body else and I hope he will not areu~e 
me of any wilfUl attempt to shield 
any possible mistake of the Bank of 
China. I am told the Chinese cal} mc 
hawk, as against some of mv col·-
leagues who are called dogs. Tlu.t 
matter is still going on. Ev~n t)", 
other day, I had a talk with the polic~ 
people who are doing the woEk. The" 
said, the Reserve Bank officials tha"t 
have been sent are not adequate and 
they want some more assistance of lin 
accountant. The language in which 
the accounts are kept is Chinese ant! 
to decipher it takes a long time. 
We are Ir>'hIa- our best to expedite the 

research into those accounts. 
if anything i3 worth-while, 
ment would be told about it. 

MayLe 
• arLa-

My hon. friend, ~r. l'wlasani. raiseci 
a number of questions in regard to 
the LIC employees. I would like hon. 
Members in this House to assist me in 
this matter. I have once before men-
tioned that I have a pllrticular ~!lerg .• 
to the L1C. Once bitten, twice shy. I 
do not want to intervene in the affairs 
of LIC. Blli then there is this que.-
tion that crops up now and again: 
What is the relationship of Gaven'.-
ment to the autonomous bodies in r~­
gard to- its employees-policy is atl 
righ~-but in regard to emplJyees, 
.alaries that they are to pay, thdr 
working and. So on, excepting in H 

broad way ",Len we discuS3 the annual 
statements? Is It pu.>3ible Or right 
fo~ a Minisjer to enquire into the 
grievances of every employee? Is it 
righ t for a Minister to sav this branch 
should not be closed ,01'" this branrh 
,hould be op,ned? Of course, some 
interests are affected. If a branc"-
i. closed and if it happens to be in 
m .. \" COn:iLlt.u.ercy, my constituenh 
writ.> to me Speaking 'or myse'f, am 
I to lake it up with the LIC that thi-
should not ;,e done, except perhaps 
say "Please be considerate in this 
matter.' (Interruption). I am not 
arcu.ing Mr. Masani; I do not think 
Mr. Ranga I,eed try to defend h.m at 
all. 

8hri Ranga: It is not only the re-
gional office In Rajkot. but in other 
places also. 

8hri T. T. &rIslulamachari: 11 the 
hon. ·Member ~ugge"t, that we ~hou~d 
dissolve the LIC and make insurance " 
department !Ji Go ~Ltnrnent, I think 
probably it will be easier. Perhaps 
then there Iright be greater contI',". 
At any rate, therE: ",ill not b~ al'.V 
question of expense ratio, bpcau5e 
Government's expenses are not mea-
sured by any standgrd, and efficien'.·j' 
certainly cannot be adjudged, becaus" 
it is a departmental undertaking. 
Therefore, it is rather difficult f~­
me. I am not blaming or accusin&, 
anybody. I think it Is veri natural 
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for any hon. Member, if a constituent 
or a relation of a constituent says, "1 
have got a grievance; Will you 
write to the Minister?" Invariably I 
try to send a reply. Sometimes 1 finn 
it difficult to do so. Sometimes 1 have 
to put off these replies for 20 or 25 
days, in the same way 1 have to put 
off my magazines and papers for 
sometimes a month, becau,.. I have 
no time. 

This is a question which we have 
to decide sometime or other. How far 
can we intervene in the working of 
these institutions; which, if they are 
to be successful, have to be autono-
mous? May I submit in all humility 
to you, Sir, as the ultimate determi-
.J.aIlt of the relationship between Par-
liament and its committees and the 
adminiS'tration-it; the Estimate. 
:ommittee to go into the estimate!, 

the working or to go into the policy 
questions, or to go into the questiol1 of 
building or something of tha t sort 7 
Where shall we draw the Jine? Some 
line has to be drawn. 

Shri Ranga: The Estimates Com-
mittee will decide it; not the Minister. 

Shri T. T. Krlsbnamachari: Mr. 
Ranga may be an old man, may know 
many .parties, but I do not think he 
knows administration. 

Shrl Ranga: Many things I know, 
which I do not wish to fling at his 
face now. 

Shrt. T. T. )[rlSbnamachari: The 
point at issue is, where shall we draw 
the line? I think it is very neces-
sary. As Finance Minister, I am the 
custodian of the moneys of this Gov-
ernment and therefore answerable to 
Parliament for the expenditure of 
every penny. The other day, I did 
not offer to become a member of the 
Swantantra Party; I merely told my 
friend Mr. Ranga 

l!Ihri ~a: We did not invite you. 

atm T. T. Krlshaamaebarl: You 
need not. r suggested to him that the 

Finance Ministry was a door-mat. 
That is what I said. 

!Shri Ranga: You said, you sold 
vou rself to them. 

Shri T. T. Krisbnamachari: Door-
mat does not sell itself away; it is 
trampled upon. 

Sir, I find it increasingly difficult 
how to adj ust my responsibilities. 
seek the guidance of the Members ae> 
to how far shall I call the public sec-
tor industries and organisations to 
account or interfere with them' 
Where shal' we draw the line? What 
is the rule to be made? There should 
also be a rule to the Estimates Com-
mittee. I think sometime we have to 
discmss this matter. I will say no 
more. So far as these complaints are 
concerned, I can draw the attention of 
the Chairman of the LIe to these 
things. I can offer no solution. 

Dr. L. M. Singhvl: In the name of 
autonomy, certainly the Minister can-
not claim that there is no account-
ability of these Corporations. The 
doctrine of accountability cannot be 
watered down in the name of auto-
nomy. 

Shrj T. T. Krisbnamachari: If my 
friend equates responsibility to trans-
ferring an employee or paying Rs. ~ 
more to the employees in general, of 
one particular class all of which ulti-
mately take up the expense ratio, for 
which the company is to be called to 
account. I do not know what I am to 
do. I have merely stated a general 
proposition. Even in the other cor-
porate bodies with which I am inti-
mately con~ted like the Reserve 
Bank and the State Bank, there are 
certain difficulties. Som~times they 
do certain things. Am I to call them 
to account or give them advice? The 
process of adjusting the relationship 
of the administration with the public 
<ector undertakings is becoming in-
creasingly difficult, though the rela-
tionship varies. Of course, the Re-
serve Bank stands On a footini of Its 
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Shri J. P. Jyotishi (Sagar): Ar-
rangements for- proper distribution 
should also be there. 

own. for one would not seek to 
call them to accounf I would rather 
argue and try to persuade them, be-
caUSe they have to be built up as the 
supreme economic adviser of Govern-
ment, able to give independent advice, 
unfettered by any ties. So, the rela-
tionship between these institutions 
and the Parliament has got to be 
studied sometime and I am making this 
suggestion to you, Sir, in all humility 
that we will have to undertake it 
sometime. 

My hon. friend, Mr. Malaviya, re-
turned to the battle that public sectors 
must lose, progress should not be-
come a religion, and we should not 
get moneys from other countries for 
the purpose of progress. But I fail to 
see any dichotomy or even any spirit 
of contrariness between moneys be-
ing got, progress being made and 
social objectives being subserved at 
the same time. Foreign money does 
not destroy the base of any social ob-
jectives that we have. It might per-
haps happen that if certain conces-
sions are given locally, those social 
objectives might be eroded. I think 
progress is certainly inevitable and 
necessary, because that is the first ob-
jective. Without progress, you cannot 
have an InCreaSed standard of living. 
Without an increased standard of liv-
ing, it is not pos!rible to have these 
disparities being wiped out progres-
sively. Therefore, in this century, 
while we are not atheists, we are all 
believers---.I am myself a believer-
but still, next to God, we have to 
place progress. Therefore, anything 
that 9tands in the way of progress, I 
do not say should be wiped out, but 
will have to be dealt with very care-
fully and should not be made to stop 
progress. In fact, my main concern 
is that there is no progress; the pro-
gress is slow. My mends, the in-
dustrialists, tell me: "You have taken 
so much of your time in producing a 
Budget but that would not give you 
what you want; you hand over your-
self to us and then we will give you 
what yOU want." 
295 (Ai) LSD-8. 

8hrj T. T. Krishnamachari: I do 
not know. As a matter of fact, if the 
han. Member has any money in his 
pocket I Can take it and give to the 
hon. Members here, but 1 will only 
give half a rupee and nothing more. 

8hri Bhagwat Jha Azad (Bhagal-
pur) : If that is your conception of 
distribution, well, God save this coun-
try. 

8hri T. T. Krishnamachari: My han. 
friend is a good friend of mine, but 
I will tell him one thing. There is a 
saying in English, one does not teach 
his grandmother to suck eggs. 

Shri Bhagwat Jha Azad: If the 
grandmother becomes so bad, then 
we have to teach her. 

8hri T. T. Krisbnamacbari: do 
not know whether the grandson has 
become bad or the grandmother has 
become bad. 

Shri Bhagwat Jha Azad: That 
should be found out. 

Shri D. C. Sharma (Gurdaspur): 
The compaint I<; about the grand-
father, not about the grandmother or 
grandson. 

8hri T. T. Krishnamachari: Grand-
father need not object. 

8hri K. D. Malaviya: I said that 
progress is a cO!nposite concept where 
you cannot think only in an isolated 
way of getting some money, produc-
ing something and handing it over to 
a small groups of people. Progress 
is alJ pervading. It has many aspects. 
I submitted that idea for his consi-
deration, that is all. 

8hri T. T. Krishnamachari: Any-
way. I do not go into the metaphysics 
of my han. friend, Shri Malaviya's 
argument. We leave it at that. 
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My hon. friend Shri Pant made a 
very good speech. He has now 
turned to agriculture (Interruption). 
I do not say It in any spirit of sar-
casm. I think what he said today Is 
extremely valuable, and I think we 
all should take note of it. But there 
is only one fact. I do not think in re-
gard to tractors-I will not speak 
about anything else-we have· made 
much progress. WelI,we have not 
made much progress, but we cannot 
say we have done nothing. 

8hrl )[. D. Malav:lya: Practically 
nothing. 

Shrt T. T. IriSlmamadlarl: I think 
there are about four firms manufac-
turing tractors out of which three 
are in production and between them 
they make about 11,000 tractors a 
year. When the fourth comes into 
production it will add 3.500. But that 
is not enoug!!. I quite agree vlith 
him. What We need is not in tens or 
thousands; we need 50,000 or p,"ob-
ably a lakh. The other points that 
he raised with regard to agriculture 
will be noted and I am sure the Plan-
ning Commission will take cognl-
",anCe of whatever he has said. 

Shri K. C. Put: I said I am for 
Increased production but not for in-
~eased number of plants or models. 

Shrl T. T. Krlshnamacharl: He also 
mentioned about the proliferation of 
models, and I think I agree with him. 
In a country like ours and in a matter 
like tractors which needs spares we 
cannot have a proliferation of models. 
We are again at the cross-roads. Hp. 
mentioned about the automobile in-
dustry. I would not like to poach 
Upon the preserve of my hon. friend 
the Minister for Heavy Industries in 
this matter. I have my OWn views on 
this matter. I do agree that we 
neither haVe a satisfactory car in this 
country nor is it available at a reason-
abl" price. Even the spares are not 
available in plenty. The only thing 
seem~ to be that the cars that We pro-
duce seem to have a particular fond-

" 
ness to the lleI1er of the car because 
they go back to the workshop very 
often. 

Dr. Singhvi is apparently a vocife-
rous reader. Within the short time 
between my placing On the Table the 
Rau Committee Report and the time 
that he spoke he had looked into It 
and made some valuable comment~. 

He raised one question this morning. 
whiCh was not reach~d, about the uni-
formity in the collection of sales tax 
by States. I must say one thing, that 
I have nO responsibility at all. My 
colleague the Home Minister in the 
group meeting, so far as the northern 
States are concerned, had this matter 
discussed. I placed it before the 
Finance Ministers of various States 
who met here. But nobody is willing 
to surrender any power. I agree with 
my hon. friend that uniformity in re-
gard to sales tax. even with II down-
ward trend, would produce higher 
revenue, which is the main thing that 
We need. But it is very difficult for 
people to agree that a lower rate of 
tax means a higher rate of return. It 
is a fact, but it is not always recog-
nised. People always think that a 
high rate of tax means a high rate of 
return. I think we hlive to go on 
trying to convince them of this funda-
mental fact in tax coliection and tax 
regulation before we can get the 
States to agree. 

Shri RaIlga: The Centre should 
implement it first. 

Shri Sham Lat Saraf (Nominated 
-Jammu and Kashmir): Have 
broader base. 

Shrl T. T. Krlslullunaeharl: I am 
afraid, I have more (Jr less covered 
the bulk of the criticisms made by 
hon. Members. 

Some reference has been made to 
planning. I am not going to reply at 
length. But I would like to say one 
thing. My hon. friend, Shri Mathur, is 
not here. He raised the question at 
some fundamental differences between 
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myself and the Deputy Chairman of 
the Planning Commission. In tact, 
what the world seems to tell me 15 
the fundamental similarities in the 
approach between the two people. We 
do not compare notes. T do not send 
my speeches to him nor does he send 
his speeches to me. :aut there seemJ 
to be a fundamental similarity accord-
ing to the people outside. But I can 
say this, it is true that I wrote to the 
Deputy Chairman of the Planning 
CommissiOn in regard to the strategy 
of the Fourth Plan. In tact it was 
a letter that was preceded b; a letter 
to the Prime Minister some months 
ago. It hon. Members want I can cir_ 
culate it. There is no secret about it. 
It is merely a questiC'n of discussion 
of the relative strategies available. 
about what shall we do for the Fourth 
Plan. I wjsh hon. Members to think 
about it. In the Firr'st Plan the Cen .. 
Ire normally provided 30 per cent., 
the States provided 70 per cent. for 
planned effort. In the Second Plan 
the average was 50:50. In the Third 
Plan it ranges from 65 to 80, 83, 84 
lind 8~. In the Fourth Plan it wjll be 
a hundred per cent to be provided by 
the Centre (Inte-rruption). . 

The question really is, shall we in 
the Fourth Plan take up certain res-
!ponsibilities like power Or big 
schemes as a central efl'ort in which 
the States also will bi! associated; the 
States wilI share the protlt, the capi-
tal will be identifiable, the interest 
need not be added, as we do now Ie> 
the State loans and allow the State~ to 
plan which will match so that we give 
?nly 50. per cent of what they put 
m? ThIS IS basically a strategy which 
We are thinking of. Besides. Sir, the 
fact is that the States owe us roughly 
about Rs 3000 (!fores, which I men-
tioned in my Budget Speech. What 
We do is an infantile' method o~ 
accounting. Every year the States d'J 
not pay the interest. We add the 
interest to the capital so that it be-
comes something like a creditor going 
On adding the interest to the capital 
with the result that t1l£'re is no chance 
of the debtor ever repaying it. Wh~f. 
I have been suggesting is, let us put 

it on to identifiable pr:>jects, add the 
interest if necessary or keep it as in· 
terest, make the States accept the 
working charges from and out of their 
revenue and when they start yielding 
collect the interest 01' something to 
amortise the capital. This is one of 
the strategies we have been discussing. 
On this there is bound to bf' a certain 
amount of room for difference, but 
not a matter of quarrel. yesterday 
I spent two hours' with the members 
of the Planning Commission disClU 
sing this matter. 

Another matter mentioned by some· 
body here was that the Planning 
Commission is conducting the rural 
works programme. It is not. It is 
the State that is having it. The 
Planning Commission keeps in direct 
touch with the State. 'Should the 
Planning Commission do it or should 
it be done by a Ministry? I can tell 
you, originally, when we started a 
local development programme in 1957, 
the Finance Ministry kept direct touch 
with the State wjth the help of the 
Planning Commission. I think the re-
sults were very good. These are mat· 
ters of strategy, of method, rather than 
one of fundamental differences. I can 
tell you that there is no fundamental 
difference either with my colleagues 
or with the Planning Commission, in 
which caSe either they should go or 
I should leave. 

17.00 hrs. 

This is a matter in which, I think, 
all of us have to take serious interest. 
Before we fonnulate our Fourth Plan 
finally let us know what we are going 
to do in regard to the strategy of the 
Fourth Plan. It has got to 
be very big, probably Rs. 18,000 
crores or Rs. 20,000 crores as 
some people say. We have to look 
to our resources, to the foreign aid 
that We get and to the machinery that 
we will have for implementing the 
Plan. Some hon. Member mentioned 
about the administration. I know, 
the administrative apparatus is one of 
the black-legs in this question. So, 
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these are matters which I would like 
the House to consider. .1 have told the 
Planning Commission that we should 
probably take up one subject and 
discuss it for a day and not discuss 
things discursively as we do now. 

I am very grateful to hon. Mem-
bers who have raised this point and. 
1 hope. the Demands will be passed. 

Shri Sbam La! Samf: I have one 

the second column thereof 
against Demands Nos. 95. 96 and 
144 relating to the Department of 
Automic Energy. Demand No. 97 
relating to the Department of 
Parliamentary Affairs. Demand 
No. 108 relating to Lok Sabha. 
Demand No. 110 relating to 
Rajya Sabha. and Demand No. 
111 relating to the Secretariat of 
the Vice-President." 

very important question. The motion was adopted. 

Mr. Speaker: Now there is no time. 
Have I to put any cut motion to the 
vote of the House separately? 

Some Bon. Mem~rs: No. 

Mr. Speaker: Then I will put all 
the cut motions. that have been 
moved, together. 

AU the cut motions were put and 
negatived. 

Mr. Speaker: The question is: 

''That the respectiVe sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper. be granted to the Presi-
dent. to convplete the sums neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March. 1965. in respect 
of the heads of demands entered 
in second column thereof against 
demands Nos. 19 to 35 and 116 
to 123 relating to the Ministry 
of Finance." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That the respective sums not 
exceeding the amounts shOwn in 
the fourth column of the order 
paper, be granted to the presi-
dent, to complete the sums neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March. 1965, in respect of 
the heads of demands entered in 

[The motion for Demands for 
Grants in respect of the Departments 
of Atomic Energy and Parliamentary 
Affairs, Lok Sabha, Rajya Sabha and 
the Secretariat of the Vice-President, 
which were adopted by the Lok 
Sabha, are reproduced below.] 

DEMAND No. 95-DEPARTMENT OF 
ATOMIC ENERGY 

"That a sum not exceeding Rs. 
17,67.000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1965. in respect of 
'Department of Atomic Energy'." 

DEMAND No. 96--ATOMIC ENERGY 
RESEARCH 

"That a sum not exceeding Rs. 
9,14.18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment durIng the yea. ending the 
31st day of March, 1965, in res-
pect of 'Atomic Energy Research· ... 

DEMAND No. 144--CAPITAL OUTLAY 
OF THE DEPARTMENT OF TIl!! ATOMIC 

ENERGY 

"That a sum not exceeding Rs. 
18,16,56,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 19Ba. 
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in respect of 'Capital outlay of 
the Department of Atomic 
Energy'. " 

DEMAND No. 97-DEPARTMENT OF 
PAl!LIAMENTARY AFFAIRS 

"That a SUm not exceeding l1li. 
3,35,000 be granted to the Presi-
dent to complete the sum neces-
saTy to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of MarClh, 1965, in respect of 
'Department of Parliamentary 
Affairs'," 

DEMAND No. 108-LoK SABBA 

"That a sum not exceeding Rs. 
97,25,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1965, in respect of 
'Lok Sabha' ... 

DEMAND No. llG-R.A.1YA SAlIHA 

"That a sum not exceeding Ra. 
41,50,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1965, in respect of 
'Rajya Sabha' ... 

DEMAND No ll1-SEcm:TARIAT OF 
'!'HI: VICZ-1'REsmzIn' 

"That a sum not exceeding 
Rs. 1,99,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
paymentt dUl'ing the year ending 
the 31st day of March, 1965, in 
respect of 'Secretariat of the 
Vice-President'. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Friday, April 
17, 1964/Chaitra 28, 1886 (SaIctJ.). 

GMGIPND-LS TI-295 (Ai) LSD-5-5-64-980. 


